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CENIRAL ADMINISTRATIVE TRIDUNAL 3 GUWAHATI BENCH % ‘GUWAHATI

. OkIGINAL APFLN.NO, 9_4L OF 1995 | /?‘ i
" THANSEEK AFPLN.NO. OF 1995 -
i CONT EMPT- APPLN,NO. . - OF J995 QIN, ﬁ~MO.’ ~ )
"REVIEW-APP ;Néfi,'-;;_; -;;-OF. 1995 (1N CUNOs N )
a&’&‘%‘? APPLICANT(S) SN R

_VSe - o . N
.ooocoooono.ooonoot:\(} Q.foo\oooonooo..o RESPONDEN[( )

For the Applicant(s) vee M. S L %«»luvx
' ' ' M. (P p%&\kawvxdv‘_
_Mr. Mo B agiednsa
M 29 Qe

For the Respondent(s) - M. }g{t« N CL&~A4:
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OFFICE NCTE L ATE | - ORDER

oo.ooo'oooo..'looo.oo.of.ooc-.o.l‘lqlo.aooooooo.ooooo.o.oho0000000.000'00.000
- .
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13.10.95| Learned counsel Mr J.L.Sarkar

' i
Fhis apoication is M ' 3331sted by Mr G.P.Bhouwmick, Miss B. .
form ar:! within timé. - Rathoua and Mr S.Shome for the applloantsi

8 F ()r R "\()f

deyn,, vide

FO; ,,)m%@o(g-q | that it concerns very urgent matter as -
éat:ed ;}).-,I-Q,ﬂz _ the'services of the applicants will

stand terminated on 15.10.95. It has

moves ghls application on the ground

: 12 l?#’ o been submitted by him that the applicants
" ty Qegiatrar (4 ' : had wcz‘rked since 1992 and their services

?%&//’/ have been reneued from time to time

befome the date of expiry of their term.‘
Houever, in this year there has been no
Fresh order of appointment for continu- ’
ing them in the service. Mr S,Ali, learned.
Sr. C.G.S.C seeks to .appear on behalf
of the respondents.

" This is a Division Bench matter.
Place before the Division Bench for

-~ consideration of admission on 16.10.95.,

_The prayer of the applicants to allowu

them to submit this application jointly
111 also be considered.

' : .. Heard fir sarkar and Mr Ali on the

‘ 1nter1m rellef prayer. Pending considera-

- .tlon of admission of this appllcatlon

Y X A AR X R AL R YRR I cooooc-oooo,ano.o.ooooco.a.o.go.ootoocog

(contd.ﬁo.Page No , 2)




™ BERAY. g pff- . .:35 - _‘~ Page No.
/ , .

OA/YA/CP/RA/NP No.. of 19 0.A. 242/95

..100\1000.. Oo.noo..ohooo.oo.olooc.ocaooo‘auO'oonoonctooo0‘.0.00...000.

| . \‘.3.000000'
$E NOTE - | b | ORDER
....‘.'...'.......,.""°=""“""‘P"'O-ﬁogci'o0.0.00060.000000ttnooo.tuo...,'.‘.,‘
'} v
—_— W .. 113,10.95 the respondents are directed. not to

B . ’ RS R > termlnate ﬂhe serv1ce of the applicants,

‘ ' List on 16,10.95 for consideration
qf admxssxon and 1nter1m rellef prayer.

5 e i ' Copy oF this order may be furnished
o - - ta the counsel of the patties. .
o ' Member
, 16.10.95 L By consent adjourned‘ fo 26.10.95.
o ' R ' Ly Vice-Chairman
e | S ' »-,. : Mem@ér
IR .'nkm ' | :
.. 3 )
a “‘
i
’ ~ . J .. , “‘
e ' 1
\ A
\ ‘
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i e et
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0.A., 242/95

. -

26.,10,95 Mr G.P.Bhoumick for the spplicant.

Mr S.Ali,Sr.C.G.5.C for the '
respondehts.

Respondents have filed written
statement today. On that basis the 0.A,
can be disposed of. Houwever, MAr Bhoumick
controverts the statement that'presently
there is no vacamcy available. The
representative of the departmené main-
tains that there is no vacancy,., Mr
Bhoumick states that according to his
instructions there are 10 vacancies.

In the circumstances the applicant may

file a rejoinder. Mr Ali is requested

to obtain further instruction in factual

position. '
Adjourned for admission to 9.11.95.

Ad=interim order to continus.

Member ‘ Jice=Chairman

du-16~9q5 0g

- - c . X
'\%ﬁ7/l: ,&waiqwi%\buo&ﬂ9ull-95 Mr.JeLeSarkar with Mr.G.P.Bhow=-
N i : mick for the applicants(in both origi=
by \(ZQYM”

nal applications).
MreSe.All Sr.C.G+.5.C. for the

fgéz/,¢4 . respondents (in both the application).
L ( Krgumentsf of both the counsel
Wlﬂt » No ﬂiég’h H(?] - are heard and concluded. Judgment

¢ ¢

delivered in the Court. Application

W 6f9() - : 1s disposed of.
;ﬂéﬂ, -5

Menber Vice=Chairman

im /-
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v ' PR
‘ DATE OF.DECISION: 9-11=95
V(487 : - "
Padmanav"ff?y j'('ffﬁ%.i_ﬂ_. (PETITIONER(S)
Dibakar Yas & Ors.( ok 242149 !
. Mr.J.L.Sarkar and Mr.G.P.Bhownick - ADUOCATE FOR THE -
- - PETITIONER (S)
Lw IR~ 0 A )
VERSUS O .
Union of India & Ors. RESPONDENT (8) ]
pa ‘ . ) - ) ﬁ

MroS.A11 5r.C.G.S5.C. ADWOCATE FOR THE

" THE HON'! BLE'

‘ ) ‘ - . RESPONDENT, (S) .
- (_;rv» \)"‘nk‘o At .

THE HON'BLE gysTICE SHRI M.G.CHAUDHARI, VICE-CHAIRMAN
SHRI G.L.SANGLYINE, .MEMBERXADMN)

A

1. Whether Reporters of local papers~ma§ be allouwed to
~sege the Judgment 7

2. To be referred to the Reporter or not ?
3. Whether their Lordships UISh to 'see the fair copy of .

the judgment 7 ‘ . f¢vi"

4, Whether the Judgment is to be Cchulated to the other

Jenches | ¢LAéQ5£)Q€¥4Uu;‘ ‘ |
L R M : -
. N b ’ . -

. Judgment delivered by Hon'ble VICE_CHﬁlRMAN

14




: 2° Central Water Commission,-

N

! CENTRAL ADMINISTRATIVE TRIBUNAL o

' GUWAHATI BENCH =~ . i

. LlA ’aA :
Original Application N0.241/95 ené 242/95. oy

Date of Order: This the 9th Day of November 1995,

: . OARp- 241 497
l. Shri Padmanavg Roy,
Son of Sri S.Co.Roy, :
WoRo & FoFoDiViSion CoWoCo

) Dibrugarh OF No- 'zLya—M'::

2. Shri Dibakar Pas -
Son of Late Bhopal Ch.Pas . -
West Chowkidinghee . L ..

~ Ashok Path, KoPo Road,’ Yo
Dibrugarho Lo

2, Shri Nagen Dasg -
- on of Sri Kukheswar Das, . . :
Resident of Mohanaghat Khania Gaon |

P.oo, PeSe. & District ‘Dibrugarh.

3. Saswati Mitra - R
.daughter of Late Bholanath Mitra ,

Regident of Dibrujan, Jalnnagar Colony.
PoOo, PeSo & District Dibmgarho . - -

4, Shri Ajay Sinha LN

. Son of Ranjit Sinha, .
C/Oo eNeSarkar . I . )
Subhashpally, Dibrugarh ;
PeOs, PeSe & District Dibrugarho

By Advocate Mr.J. L.Sarkar. MroG.P.Bhowmick.
Mr.B, ajkhowa
Mro.Bo.Sharma. .

S - - ) T ,
- -vs— ) . . . . ) v

1. Union of India,

A -

s

Govt of India represented by Chairman,

Sewa Bhawan, ' o C o
- New Delhi-66, ' : oL

3. Executive Engineer, Central Water Commission, '
‘ Upper Brahmaputra Division, .. '
PeOo Central Revenue Bgilding '
ibrugarho 786003, = veo oo Respondeﬁts

By Advocate Mr.S. A li, SreCeG.S.C.

-

wMMoNORDER

N TESSAES - , ;
CHAUDHARI J(VC) 1t Lo

Mr.J. LoSarkar with MrocopoBhowmick for the

applicants(in both original ‘applications)

- 'MreS, A-li. sroc Ge S.C. for the respondents (in both o

the applications) l

+

ot

ceo Petitioners’

CeWeC, ReKo Purane. ) i _ I " .
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- 1) Applicant in 0.A.241/95 =  9-5-84,

Both the O.As admitted., Notice waived. _ ,~4

Mr.S.Ali, Sr.C.G.S.C. appears for the respondentse. .

By consent taken up for final hearingo

1o All the applicdnts concerned in both the above' _—

original.applications were.appointed'as'Khalasis in the"

Central Water Commission at Dibruoarh Division, by order _

issued by the Deputy Director on respeotive dates mentioneé

below:- - B : o , E ,‘};'
11) Applicants in_ooA.lNo°24§/95

~

\ Date ) ’ S
Applicant No.l 29-5-92 :
- - T -
Applicant No.2 , - 29-5=92
Applicant No.3 .  29-5-92 -
Applicant No.4 o 30-5-92 : o

’

The appointments were made on purely tempo-
rary basis for specific periodo After each specific period 4
the appointment .was purported £o be terminated and the ' ‘
applicants were re-engaged for specific duration. The ff
nature of appointment was seasonal appointmento The
last oréer of»engagement of all the applicants‘made on
purely adhoc basis dated 6-5~95 stated that the post ‘3:
was purely adhoc and will continue maximum up to 15—10-9Sor X

requirement of. job whichever is earlier and will not ;'

confer any title of further employment of any kind. Appre- .

hending the discontinuation after 15-10-~95 the applicants I
appraoched the Tribunal by the instant applications on
15-10-95¢ They pray that their services .may be regularised "

in the post of Khalasi by absorbing them against in vacant

-3

contd /-
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directed not to terminate the service of the applicants

, presently there is no vacancy available in the Upper

-3= - .
A 12
-
e
’ L4
N *
/ L

posts. By interim order dated'13-10-95 the respondents were

R

until further orderso : S
N ( , N
20 . The case of the applicants is that during th-e S

long period since the dates of their initial engagement
t
they have continuously worked for more than 240 days and

they have thus become entitled to be regularisedo

3o | The respondents have inter alia contended in the
written statement that the applicants were appointed to- ,
the posts of seasonal work charged Khalasis and the appoint-

ments related to 1imited purpose as the services were -

. - :

utilised during monsoon period. for specific purposes of . 1{'

Ty’ R

data observations etco The respondents also point out that

Brahmaputra Division, CWC, Dibrugarh (Assam) and that s

E

whenever vacancies will arise in the regular workcharged
Khalasi category these will be filled up from amongst’.

seasonal workcharged Khalasis according to the seniority
N -
and fitness maintained for the purpose in accordance. with._ )

2 - o

the diredtions of the Central Administrative Tribunal.

Ahmedabad Bench in O. A.No.4l6/l986 and '417/1986 and further
‘L. T

that the practice of regularisation of service of seasonal .

Khalasis has been observed in the past and will be observedx

in future alsoo.’ ""; ‘

k]

4o ‘Having regard to the fact that the applicants were :.

engaged from time ‘to time for seasonal work it is not

v

possible to direct their regularisation straightaway par- ]

ticularly as it is stated bysthe respondents that there

hhd rd

are no vacancies available at present. The assurance given

by the respondents in the written statement that when -:«

vacancjies will arise in future they will be filled up on

.contd/=

» " -
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~ 4

the basis of seniority of seasOnal)Wbrkcharged Khalasis -

in our opinion should satisfy the applicants. We agree

‘with the observations of the Calcutta §Ench of the

CAT in O.A. 136/92 decided on 25-6-92 that a casual

labourer has no right to regularisation merely because, ,”

he has worked for several years as such if no vacancies

.are available for such regularisation.

4. ’ Mrosoﬁli,vér,CfG.sJC. on instructions of
Mr.KaKoSaha;SSA Exechtive Engineer, Cehtral Water
Commission Dibrugarh who was present to assist hlﬁf;'
%nformed us that at present there}are no ¥acancies tdbl
be filled up as also ‘produced a letter of the Government -
of India CWC dated 26 =9-95 to the Superintending »
Engineer HoOoC, CWC. Guwahati stating that a Schemeﬁ

for grant of Temporary Status, Regularisation of service
of workecharged employees is being prgcessed in the
Commission and it was anticipatedfthat coﬁbletion of

procedure requirements may-take_semetimeo Mr.Bhowmick

. < .
"on earlier occasion seriously disputed the correctness

of the statement.-of the respondents that there areino
' . \

vacancies available and submitted that according to K

-

his instrudtions there are 10 vacancies’ availableo To-day

Mro3arkar on behalf of the applicants has filed an
application stating that there are 12 posts lying vacant

in the Division and'seeking a direction to the respon-
\

-

dents. to _produce “staff position return" of last six

months in the Brahmaputra Divisiono

) A\
56 - Since the-controyersy raised relates to the

4

factual position and as ituthe -applicants who assert

that there are vacanéies’existing when it is stoutly -

-

denled by the respondents the mere\averment that there

are posts lylng vacant and the entire gamut of staff

' conté/— -

-
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position may be examined is a difficult proposition

to be accepted without even prima facie evidence beingl
produced. After this position was made clear Mr.Sarkar

J : , ..submitted that~the respondents may be directed to

- : ascertain the position -and thereafter to consider the ;\
| ~question of regularisation of the applicants taking

into account the fact that they have worked for more

than 240 days and under the’ policy of the Government

A " they are eligible to be absorbed and they should not be

rendered jobless, ‘ _ ., . . SR

»

6o .~ In the light of the above circumstances follo-

wing order is passedz . A .

l) The respondents may,aﬁcertain whether
. vacancies are available to be filled up

P . as claimed by the applicants in the appli-
| cation fifled to-day in 0.A.241/95. If, any

» . Vvacancles are available the‘applicants may

- - be considened in accordance with their
) . seniority and eligibility for being appoin-

tEd on regular aorkcharged establishmento

. - i11) In the event of-there being’no posts availa-

ble presently the respondents shall consider tl
the case of the applicants as and when

N vacancies will arise in future.
~ .

1ii) The respondents shall'give benefit to the
i ) : o applicants,of_the'scheme which is under
i ' preparation for granting temporary status
and regularisation Of»service, as and when

the scheme is implemented byt subject to

eligibility and seniority of the applicants

'as may be required to be satisfied,

. A contd/-
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“"Q

iv) Till the applicante couid be coﬁsidered -
for regularisation in the aforesaid namer '.?
it is hoped that the respondents will try

} . to continue them on temporary engagement to ~
the extent possible and may not terminate

their services immediately merely on the v

ground of disposal of these 0.As,

4

Both. the OAs are disposed of in terms of the above v

e e ST LT -
- .
-

directione. The interim order of stay dated 13-10-95

I
'k .

i ’ stands vacated consistently with the aforesaid directions, N
[’ ¢« Lr‘w’r\),lbv Py YO Lr‘(:-\., k,«,’,,:}- o /‘u«c.ww(. .;}_:oﬁ ’)—9')—\a5"‘.. : )
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH.

CASE NO. Q\Lf Lor 1995.

1. Sri Dibakar Das .
& 3 0thers eceeee Petitioners.

» ..I.\]s..

1. Union of India & 2-Others eeeee Respondents.

INDEX
.Serial No. Particulars : Page Number
1; : Petition . - = 1 to 12.
2. Annexure - 1.;A»:A ' £3
3. Annexure - 2. . 14.
4, ' Annexure - 3 » 15,
5. Annexure -4 , 16.
6. Amnexmre = 5 | .t', 17.
7e - Annexure - 6 - - 18,
8. | Annexure -7 ‘ | 19.
9. Annexure - 8 20.
10. Annexure - 9 21.
11. Annexure = 16  ’ 22,
12. Annexure - 11:»' 23.
C13. Annexure - 12- 24.
14. Annexure - i3 | | 25.

15, AAAA}\M rvetrdonal - Pl Wewn

6. WS Mm\b—o& \o«\m
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" Dibrugarh, -

iy
- :g és
BEE?

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
" GAUHATI BENCH.

1.SHRI DIBAKAR DAS,

Son of Late BhOpél Ch. Das,
West Chowkidinghee,

Ashok Path, K.P.Road,

’

2. SHRI NAREN DAS,
Son of Sr1 Kukheswar Das,
Re51dent of Mohanaghat Khania Gaon,
P.0.,P.5. & District Dibrugarh.,

3 .SASWATI MITRA,

Daughter of Late Bholanath Mitra,
Resident of lerujan,Jalannagar Colony,
P O.,P S. & District Dibrugarh.

4.SHRI AJAY SINHA,
Son of Ranjit Sinha,
c/0,D.N,Sarkar;

" Subhashpally,Dibrugarh =
P.0.,P.S, & District Dibrugarh,

LR R B BN e 0 @00

PETITIONERS o

~VERSUS =
1, UNION OF INDIA,

'2,CENTRAL WATER COMMISSION,
Govt. of India repreSEntéd by
Chairman, C.W.C.,R.K. Puran,
Sewa Bhawan, |
New Delhi-66,

- Contdeess(2) e
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'3 [EXECUTIVE ENGINEER,
' Central Water Commission,

Upper Brahmaputra Division,
P.0. Central Revenue Bulldlng,

'Dibrugarh-786003.

seesee ceeess RESPCNDENTS.

1,0rder No,UBD/Dib/WC=3/95/2035-39
dated Dib, 6-5-95 in respect of Sri

.. Dibakar Das.'Annexure P

" 2.0rder No,UBD/Dib/WC-3/95/1920~24

dated Dibrugarh 6-5-95 in respect
- of Sri Naren Das, Annexure -2.

3,0rder No ,UBD/MDib/MC=-3/95/2562-66
dated Dibrugarh 22-5-95 in respect
of Saswati Mitra, Annexure -3,

4.0rder No,UBD/Dib/MC~3/95/2103=07

dated Dibrugarh 12-5-95 in respect
of Sri Ajay Sinha, Annexure-4.

2, Jurisdiction of the Tribunal:

The applicants declare that the subject

matter of the Order agéinst whiéh they want

_redressal are within the jurisdiction of the

Tribunal.

3eL1m1at10n.
The appllcants further declare that the

application,is within the 1imitation period

cOntd.. L X (3) *
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prescribed in Section 21 of 2dministrative

Tribunal Act, 1985,

4 .Fact of the Case?

(1) The applicant No.1 Sri Dibakar
Das initially appointed on 29-5-92,Vide
office Order No,UBD/Dib/WC=3/92/2799/2802
in a temporary post of Khalasi (Seasonal)
on a pay of R§.750/a per month the scale of
pay of Rs.750=12-870-EB~14-040/. The post

- CTEMPORARY pe

was purely /temporarily and would continue

upto 15-10-92 or completion of work whichever

is earlier.,

The said Office Order is marked as_Annexure(5).

rs

Then he was terminated from service
and<again\reappoihted in same post and in same
.pay and in the same pay scale vide Order No.,UBD/

D1b/WC-3/93/2523-27 dated Dibrugarh 13-5-92
FERD

for a fr i 15-5-93. The said app01ntment

F/l:FJ:W/T({

letter is anneged and marked as Annexure-6.

He was again terminated from service after

completion of the said period and again he

was reappointed in the same post in same pay

and same pay scale Vide No,UBD/MDib/WC-3/24/

) K FKOW\%L , ,

2114 at8. Dib. 29-4-94 for a period<@~:€ 15-5-94

- to 16-10-94, The said appointment letter.is

ContGeeess(d)a
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annexed and marked as Annexure ~7. Then he
was again terminated after completioﬁ of said
period and re;ppointed‘in the same post in
same pay under same pay scale Vide Annexure-1
mentioned above for a perlodzgg 15-5-95 to

15-10-95.

(i;) The applicant No.2 Sri Naren .
Das who was appointed on 29~5-92 Vide No,UBD/
Dib/WC-3/92/2803-0§ dated Dibrugarh the 29«5-92
in.altemporary post of Khalasi (Seascnal) on
a.pay scale of Rs.750/= per month in the pay
scale of Rs.750-12-870-EB-14-940/-. Then for

a period from 29-5—92 to 15=10-92, This office
order is annexed herewith and marked as Annexu;e
'-8. The applicant was again appointed in tﬁe

~ next year,i.e.'1993 Vide Order No,UBD/Dib/WC=3/
93/2528-32 dated 13-5-93 in the same post and
in the same pay and same scale of pay ﬁ6§<§ime
period. The said office order is annexed

herewith and}marked as Annexure -9, Again the
applicant was appointed in 1994 Viée No,UBD /Dib/
WCw3/94/2114 dated Dibrugarh the 29-4-94 in the
same post Wwith same éay for the same period. The

order annexed herewith is marked as Annexure-10.

' _r After completion of his service
in the said period, he was terminated and again
'reapp01nted in the year 1995 for the same post

Contdc 3 ™ (5) L]
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‘with same pay scale and for the same period -

" Vide 2Annexure . No.2.

(iii) . The applicant No.3 was also
 appointed Vide No.UBD/Dib/MC-3/92/2807~10
daﬁed/Dibrugarh the 29-5-§2 for a temporary post
‘of Khalasi (Seasogal) on a pay scale of Rs,750/=
pér month in the scale of pay of Ré.750-12-870~EB~
14-940/~ for a period from 29-5-92 to 1B-10-92,
The séid order is annexed hereto and marked as
Annexure -11 .Then the applicant again reappotnted
in the year 1993, 1994 and 1995 in the same post
 with same scale of pay and for the same period of

time Vide Annexure -12 13 & 3.

(iv). The applicant No.4 was appointment
in a temporary post-of‘Khalasi (Seasonal) in ﬁay :
scale of Rs.750/- per month-in the scalé of pay
of Rs.750=12-870-EB=14-940 from 30-5-92 to 15=10-92
Vide letter No.UBD/DibMC=3/92/2853-57 dated
Dibrugarh the 30-5-92 which is shnexed herewith
annexure -14, After tefmiﬁating the applicant, he
was reéppointed in the said post for the year
1994 and 1995 with the .same pay scale and for

same period Vide Annexure~15 and 4.

Se Ground of relief with legal provisions:

ContAeees(6)o
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The applicants.ére citizens of India
I by birth and eﬁtitled to the fundamental
rights guranteed in ;pe CdnstitutiOn. They
Have thedr raghtsto earn [their livelihood,
equal oppurtunity in the matter of public
employment and rightAto_eqbality. The tempo-

rary appointment of'applicants for a short

period each year, on Ad-hoc basis Qithout |
futﬁre proppect and increéxe of pay even in
'the‘pay scale given'in fhelappointment letters
are violative of the provisions enshrined in
Article 14,16 and-Z?:éf the Constitution of
Indié. The-said'appéinfments.are alsé’viola-
tive of the variouéistatutéry rules and laws
laid down by various Courts and Tribunals.

It is to be mentioned specifically that the
applicééﬁs are abou£ to cross the age Dbar-
~imposed on Central Govt. employment of the
aforesaid Catégopy. They will suffer ir;eparable

loss if their posts are not regularised.

6. Details of the remedies exhausted:

Doésnot arise. There is no statutory
provision for appeal/representation,
7. Matters not previously filed or pending.
with any other Court:

-

= . COntd.. 30(7) @
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~ The appiicant further declare that
they had not previouslyﬁfiled}eni application,
writ betition or suit regarding éhe matter in
respect of. which this application has been made
before any ccurt or any other authority or any
other‘bench of the Tribunal ncf’any such applie

cation; writ petition or suit is pending before

any of them,

8.Relief Soubht:

In view of the facts mentioned in
para 4 and 5 above the applicants pray for

following relief:

»

1) . For regularisation of their -
service in the post of Khalagi at present hoad-
. ing Dby the applicants which will continue

_ ':1i)L For absorblng the applicants 1n
the pes&s at present lying vacant with the
respondents-and particularly with respondent

-

No.3,
. iii). Or in the alternative to give a

dlrection to the reSpondents to consider the

cases of--applicants in future regular employment

without any age restrictlcns 1mp05ed upon them and

consider their seniority accordingly.

Contd..... (8) ®
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iv) . The applicants further pray that
they may be allowed to present this joint

4TI o )
égﬁiiég§€Jas their cause is same and the same

may be accepted as such.

9, Interim Order if any prayed for:i=-

7

'\h It is pfayea that till disposal

of hearing of\tjis petition the order for
conginuation of the posts maximum upto 15-10:=95
or fequirement.of job whichever is earlier as men—
tioned is Annexure 1,2,3 and 4 may be étayed and th
applicants may be, allowed to continue their

t

= . reSped@iveléervide in their respective postse

10. PARTICULARS OF POSTAL ORDER/BANK DRAFT.

Contdees 9
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11, _LIST OF ENCLOSURES,

ANNEXURE -1 s Appointment Order dtd. 6-5-92 in

the name of applicant No.1.

ANNEXURE w2 e

i

¢

ANNEXURE =3 "2

i

ANNEXURE.4* -

Appointment Order dated Dibrugarh
the 6-5-95 in the name of applicant

No.2.

Appointment Order }Dibrugarh the

 22-5_95 in the name of applicant

No.3.

Appointment Order datéd Dibrugarh

the 12-5-95 in the name of applicapt -

No.4.

ANNEXURE=~5 2~ Appointment Order dated Dibrugarh

ANNEXURE =6 2w

ANNEXURE w7 te

’ ~

ANNEXURE~8 -

the’ 29-5-92 in the name of applicént

No.1.

‘Appointmen t Order dated Dibrugarh

the 13-5-93 in the name of applicapt

Noel.

AY

Appointment Order dated Dibrucarh
tle 29-4-94 in the name of applicant:

No.1.

¥

Appointment Order dtd. Dibrugarh
29-5-92 in the name of applicant

No,2a

Contd.....(10).
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ANNEXURE-9 e ~Appointment'0rder~dtd. Dibrugarh
o 13-5-93 in the name of applicant
No.2. ’
ANNEXURE<10 :- Appointment Order qtd. Dibrugarh
20-4-94 in the name of applicant

Nogz.

ANNEXURE =11 :- Appointment Order gtd, 29-5-92
in “the name of applicapt No.3.
ANNEXURE -12¢- Appointment Order dtd., 14-5-93

¥

in the name of spplicant No.3., '

ANNEXURE =13 :=- Appointment Order dtd. 29-4-94 in

X

thé name of applicant No.3.

ANNEXURE =14:~ Appointment Order dtd, 30-5-92

- in the name of applicant No.4.

ANNEXURE-15 := - Appointment Order dtd. 29-4-94

in the name of applicant No.4, .

" Contde..(11).
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VERIFICATION

WE, 1). Sfi I&bakar Das, Son of Late
Bhopal Ch. Das, aged about 30 yeafs, working
as Khalagi in the office of Executive Engineer,
C.W,C, Dibrugarh U.B eBoard;‘Weet Chowkidinghee,

Ashok Path, Dibrugarh in the District of Dibrugarh

2) .Sri Naren Das, son of Sri Kukheswar Das, aged
about 26 years, resident of Khania Gaon,Mohanaghat,
P O.,P S. and District lerugarh AND 3), urlmati
Sagwati Mitra, D/O. Late Bholanath Mitra, aged
a%out 28 years,‘resident of Dibrugarh, Jalannagar
Coloﬁy, P.0.,P.S and QiStriet Dibrugafh, AND

4) ,Sri Ajay Sinha, son of Sri Ranjit Sinha,

‘aged about 22 years, resident Subhashpally.

P.O..ﬁls. and District Dibrugarh are working
as Khalasi in the office of Executive Enginner
C.W,C, Upper . Brahmaputra Div1s10n, lerugarh
do hereby verify that theconénts of paras

1,2,3,4,6,7,10 and 11 are true to our respective

Contd.....(12),
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knowledge and paras 5 are believe to be
true on legal advice and the contents of
para 8. and 9 are our respective humble

submissionsbefore the Hon'ble Tribunal.

L gk B

1.

. | | .‘e S " 2. b&wﬁyq1i ZQafD‘
3 .}gqbu¥3& fyﬁ%ﬁtk'
Lt Ry e

Dated: 12-10~1995

Dibrugarh,



; »  ~ni : TOREC.ST.

W, Sk, Wame and address !

ﬂ,,\,,\,._quw. - 4

awe, & | y

rHonE : 20799 Y

) Governxent of india’
“ o o
Centre 1 viater Comaission
- | Jower Brahmaputra Division
. P.0. Central Revenue Building

Dibrugarh-. 786003

. - -

OFFICE ' OSDER g
The unrdersigned hereby offers the following Person
a temporary post of Khalasi(Seasonzl) on gy of Rs,750’ per month
. in the scale of pay uf Rs, 750-12-870-EB-14-940/.. alongvith dearness
. . and other allowances at the rates admissible (under and subject to
the: conditions laid down in the rules and arders govera.ng the
. grant of such allowances in force from tine to time), Th: post is
purely ad-hoc and will continue maximum t.%o 15.10.95 or requirement
-0f job which=ever is narlier, It would not confer any title of
- further employment niany kind, “he ap.ointing authority reserve‘s
© the right of termina:ing the service of the appointee at any time
- without assigning ary ‘reason and immediately on findin; :ny .absence
, from duty or any kind of negligence/allegetions,
o He Should definitely report for duty at ta following
" place of - .. on 15.:..95(FN) failing which the appointm:c~t order
- would automatically stand cancelled. No request for eith.r changg of
... posting or extension of date of joining shall be entertained, The
<7 appointee should perform his duty with regularity,pur;atuslity,
* Sincerity and interest for the emergency flood forecasting job,

LAE , CNo Iy/DA is admissible for jodning the post,

D T e U T e S et s e B Vo b bin e - gemas s o

¢ el ue e il | s

Exchange Regn.and ‘'Place of paSting

N0, ) !name of employment t
oo e o 'OXChaARgEL T e et oo
il
1. Sh.Dibakat Das, Noe3388/85 .. Met Section
€/0 Lt, Bhupal Cr,Das Dibrugarh o U,R.Division,Cw;,
K.P.Rpad,Dibfugath , Dibrugarh .
Aot
¢ "”“" ”QL 2
. _ ( Re L. Dutta ).
LT ‘rm"" . ‘!4 : a(ef;utive Engineer
: : ' . U.B.Diusion,ch,D;brgg_a_m .
COQY Lo . _ LS “°Z“"-' ——ta AT _‘_.. - o

L, T?e'Jf.i‘i':’;on concerned (th:
address) . .

“ough poSt on his last known resicential

’ 3.0
I/}f}:'ﬂand Subans ‘ri Syb-
andi “aDp (M) . H1is joining
o this off ice in due course and
ly utilised with strict Supervisioun,
e

o« 74 .'gi'-‘sO/H .C./AConcerncd Socti-n In—charge, Zoncerned rjls with
teno. .

2., The assistant Eauginecr,U,B.Sub-Divn .No,
Division,cwc,Dd bruyarn/Jerhat /ITta nagar

. report may please e sent t
Szrvices be pProper

[

e . —
T
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#R .1 ¢ POREC.ST. ' . PHONE : 20799

' ' Government of india
Tentra l vJater Comaission
Uoper Brahmaputra Division

¥.0. Central Revenue Building

Dibrugarh- 786003 -

T NO.UBJ/Dib/WC-3/95/ 13 o ~ ), Dated ,Dibxtugam”ﬁ!{?.,'..:\ll.‘i.."./ 3.

,(i_{)a 'f; L .o OFFIC Eb‘_'meR 4:*‘-'&4'-4@!'”‘""”' T

. -

' The undersigned hereby offers the following person
;| A temporary post of Khalasi(Seasonal) on pay of Rs,750/-- per mongh
1f in the scale of pay or Rs, 750-12~870-EB=14-940/~ alongwith dearness
’l - and other allowances at the rates admissjble (under and subject fo
|, ‘the gonditions laid down in the riles and ‘oxders goveming the |
' grant of such allowances in force' from timd to "tims) . The post i4
purély ad-hoc and will continue maximum unto 15,10,95 or requirément
of job which-ever is 2arlier. It would not confer.any title pf -
further employment of any kind. The apgointing author ity reserves:
the right of terminating the service of the appointee at any timg.
without assigning any ‘reason and mmediately on finding :r.y .absenhe
from duty or any kind of negligence/allegations, ' . ‘
He sho21d definitely‘af,épsrt for duty at the following.
place of :... on 15.5.95(FN) failing which  the appointment order .
would automatically stard cancelled, No request for either change of
posting or extension of date of j ining shal}l be entertained, The
dppointee should perform his duty%i_th regulaxity puoctuality’ . N
Sincarity and inte:gg&agb;;tgg;@té‘eq v jﬁag.;! fc?»’;?ﬁas"-};i‘%?ﬁ.b?’f' .

o " No TA/DA is admissible for jnining the pace. * ‘

. - oy e — A .o : -..r._......’:.l..*--—.——m_:.a-.... b e N Sabe s 06 ) B ke ot e ¢
- 51, Wame and address ' Ericigpge Regn.and Place of posting .
M v Lo . | i) 4 1 ‘

Oe . . Lnamg employment ! . . ‘
o . ) . " " . )
[T, ;--—u--—--u-a‘- WD Agm ety e - et e e e ._%SE%E :-.. u.....‘.qﬁ-».a.}“-cm«—--v-u——*“ﬂ- .1

t . -

&h. Naren Das S Npeg-437 - .+ Dbibrugarh Sub-Division
Puhani Khania Gana, Dik rh ' _ S

P,0, Mohanaghat, ) t

lerllgarb. ‘ . .

=3

S , - S "

e ' ' - “"'T’.'.t"L'l"-;-- . o
e - Cees - CReET DO - ) :

R ‘ Execut ive Engineer

1,

L Copy to L

1. Person concerned (through post on his -
- address), 9h lah known residential

. Y
2, The assistsnt Engincer,U,B,.S5ub-Divn ’
A0t Englincer,U,B, . «No.,1/II and Subaneiri Sub-
Divisi on,CwJC,')lbrugurh/aorhi’tt/Ita nagar and EAD(4M). Hig joining
report my please 1): sent to this off ice in 'due course and
szrvices be proper l/ utilised with strict supervision,

2 —ron .
SRR S20/H.C./Concernctt Scctisn In-charge, Zoncerned =il :ith
- ten°¢ w >




~

PPN

1 e iqen
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had
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4 - ® Anneripe

with reqularity, puncti.
) ___)s‘:_l‘nﬁgége_rity and int:e);eiat-—fartn'! . i e

| 5 ‘ Lxecut iva Engineer
‘I Copy o, o '

2, The .ags istant g

Oy

e
‘I

v

PHONZ : 20799
Savern.ent of tniia
Centira 1l dataor Comnissipon
Upper Brahmaoutra Division
P.0. central Ravenao Building
Dibrugarh.. 73,03
NO.UB)/Dib/wc.-3 /95 / RS N \\ Dated,Diby ugarh t:he;%Q -4 /95,

e o -r
OFFICE ORDZ

The undersigned hereby arfers the £ollowing perso
4 temporary post of Khal asi (Sea

Sonal) sn pay or R8,750/.- per nth
. 750-12-870-25—44»-940/- alongwith de rness
t the rates admissible ‘(undar ang
Wi in the ryles and orders goveming the
orcez2 from time to timg), T

immeGiately o £inding eny absence
nca/a’locag ions,

., He shouig definitel_y repsck forp duty at the follow#hg '
pPlace » v 255,95 (FN) failing wiaich the apoointment order ‘
would a.utomatically stand Cancelled, N, reque st- f£or elther Change of
Posting or

extension of date of Jjolning Shall ke Jentert:ained"’.‘.'*fﬁl“hp -
apgointee 8hopld per¢orm his duty ' ‘

o, B ’
§orecasting job; .

4
; - R . |
T No Ta/Ma is admissible 7op jolning taie bost, "
. 0t et g e ..a'.'..-.-s.... e u..q.s.....;-.... e R !

e etegs ke, Ritese wlf 0eo

- - -
“bxchange Regn.ancé Place pf pasting {
Jnane of Cmolavment 4 - ' - b
e ~‘_e;<change. !

Jalen Nag:r, " EV?WB,L s
Bbrugars (ds5em) i M brugarh

e -aa. .} A e e in o -...-y.aunn.-.-‘--
3

Tregpondiige
- &\.mQh’ :

N Uo&mﬂﬂion; Wc."“
. ,Mbn;gam.

b ———
A

)
{
¥
]
t
4
1
_‘
{
i
{
1
{
t

3 ‘ ¢ R, oL, Dutte ) ,
i '

YsB8.Division LCWC 1211y, uga rh

addxjess). erned ((:t:‘.n:ough Pos+ 3t known residential

o0 his 1

nginae::, U.B Sub.Livn oo,

1 ¢ pd Subans i s
P Tugarh /a4, ME/Ta e - g ":'“-D(;'N). ni, joi:?l;;"
report My please Ll sone ¢4 this oz - iay, 21 Cne goyps ., o v
SoutIliad ey AIRTRN SR 19 2O BT

- .Jﬂf.‘;,:}::u

/ A,'-\O/H.C./Concerm:d Sac
Steno, -

f’;l.”n “ C’;r;:‘g"* co e
S (e n SLid wieh
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FRUEr TeREC s FIONE . 20799
4 . ' Sovernment of g nd ia s
' ' Centra l g ter Conuiess ion
- Upper Brahma jutra Divising
: P.0. Central Roven.ae Building
. \ 1?__1_ Qr_ ugarh. . _7_8_. ?.(.’5231 -

5

'

e I P

. .- t .. .
- N0.UBJ/Dib/c-3/95 ™\ - ot Dated ,Di§r'1§a¢ the (%, “..‘./95'

- /

OFE‘IQE_:_QRDZ G e ——

AELT N s e Ty T .
uhndia ﬁgundersimed hereby oifaprs the £ollowing rerscn

. S temporary post of khalasi(seaa‘.onal) “0 Pay of Rg,750/.. Per nonth

L in the scale of »y o€ Rs, 750.12-870 ‘EB-14..949/. alongwith dearness -

Kl ' and other allowances at the rates adm:Ssible  (undep and subject tp
the conditions 1aid down in the rules and orders govem:ing the
grant of such allswances in force from time to timg) . The post is
purely ad-hoc apg will continye maximem ustp 15,10.95 or requirement
of : job which -ever 1is earlier. It woulc not CONYEr any-title of
fiarther employment of any k ind, The apuointing author ity reseryes
the rigwe-of termirating the Service of the anppointee at any time
without assigning sily reasor and {mmec iately »n firding any absence
from dut ¢ pop any kind of negligence/a.?l.:gations.

He' st.ould definitely repure for d'u‘ty at the foildwing

) L]
place o . . on %5.5.95(FN) failing waich thoe ap‘)oint:rreut' ordey
would aut':smag:ically stand cancelled, N5 request for eftn.y Change of
posting or extension of date of .joininy sha 11 re entertained, T e .
appointee shoulg perform his duty with G;Wtaﬁ&%‘puné;a‘m-}'tt i, e
Sincerity apg intexr::f;s_;: for the emeras 2y Llooa foreca§t.ing job, -
: . e, U % * A . ptmp e deerhy Ty T
. - ‘ ¢ No TA/DA is adrﬁis_s;ble Zor qui_ng the pose, -
——— e — _.._.~....~_.......ML....-~..".,_. - e *
S1. Nam and address "Ex:lgange Regn,and Place £ 5ag ting
Mo . : NS’ >F caploymant
—. 5.,.......__.‘. S e !.e’fct‘?“.ngg‘ C e .:'..,w Y e e i
. r . b
, le/ Sh. Ajoy Sinne, Np,202/91 ' W.T.,Stn.,Naharkatia
o C/0 D,N.Sark ar R Dibrugarh _ unde r U.B,Sub=Divn,I
. Subhash ‘Polly, - ' ' Dibrugarh,
4 Dibrugirh, .
1 ! | | rOELL L
i T —— { Ro L, Dutta )
' = ' Execlut‘;‘i\re Enginngy
. =+ AP %00 CHC D e ga gy,
12 S ’ ¢ Sy~ E i ; PP . ’
a”gérrggsgz?ncernﬁ (through 228% on his ‘a5t -k‘nown residsntial ‘.

\

2. The .-\{SS istoene I«T“ngin.‘_-(:r,l_',B.Su',«Di\H). h.l/II':md Subans wrd Sub-
: Divmlon,C:-IC,T)J.zruga::'h/dgr :at,/;'ticlag,.u' ad A.p (HM) . Adla joining
repm'“t My please jho Nt to this of 2 we in Cue course and
S2rvices pe Properly tilised 1 ien Strjce '::x;,ervisiarf..

T. :x:\O/H.C./CD']CG.'-TH\I] 32C% izn Tneche e

Steng g “onderndgd Fi. 2 itk

.-

Y
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B T S . ; a &y . m““ . ,
: BRAY | FRRHHA Government of Ipdia .
> - Central Vater Commission
i ’ Upper Brabmaputra Division N
. "o P.0. Central Reveaue Building o
SRRy A Dibrugarh - 186003 - - L.
N :u; . o : .
L - No .UBD/DibMC-3/92/ RF7 7 = Dated,Dibrugarh the oz?é /92,
' } ."._“, i:i ) B _' J
RER G [7FFICE /7RDER
r{‘ Z . R mders;.gned hereby offers the following pergons
5 % f ‘a temporery post ot Khalasi(Seasonal) on a pay of Rs. 750/~ per

, ‘month ir the scal:s of pay of Rse 750-12-870-EB-14~940/-. Thel will
T also ke antitlal to draw dearness and other allowances at the .
. rates adrissibl: ander and subject to the conditions laid-do “in
Ca o Ehe rules and ordews governdixy the,grant of~-such: allowances in
I Lfome Zeen tims to time.The post is  jurely temporary and will
? continue upte .5.. 0 92 or completion of work whichever is earlier.
- The appecintmen: i3 purely temporary and will not confer any title
tn permerort crnlsvpent ,Tre appointing authority reserves the
right ef \e,*‘m‘.“:‘?”g the service of the appointee at any time

“;,{?} ,«, 4 without orsignir-; any reason.
;"}’,;X:._ ‘e"‘> . .
AR £ " 7 :hould rgporc themselves for duty to the place
of poSti~guir LO ays failin which the appointment order
SRR will stan ca-~- 7T s PPo de
@ v He ™ . 3a will be admissib e fu)‘.‘ joining thHe post,
! ORI SR -mene e . S e e e i S e e . w we) S B e —;_. e - RGP AN S niw
Sl. ) Naxy znd ' 0 036 ‘E.E, Regn.with . ¥lace of poﬂking
Mo.t mammn une Of EoE. 1 -
Sh.Dibakar Das 3388/85 g;g;gm-":""#
¥Wast Chowk ! dingne (EeA D )mm
' K p.noad,l)i Arugaithe . e L TR -
e
Ry .
, v' . ...-a-.-. P ....._..._,,...-. —— D 68 e e ur EE B e " - . ot
.o . o ( A. K, Da323 3/‘/\"‘
. : S .o " Bxecutive En i
! ’ . Cq- tO $ - . +
t: o, '.-'f..: Legioia . Engineer,U,.B. Sub-Dlvn.IIu.I & IX and Subanbiri
i i i I RS by v*' i)n ch Dibrugarh/Jorhat/Itanagar.The Joining ,
refant ol W.C Khalasi may please be sent to this office in
, AR ST TN
p e
S 2, “’,‘,E‘ii" 1_( Wﬁm“y%mmammf””“
" S 4 3.The EXE L ausit Directoriﬂm) U.B Divn.,ch,Dibrugarh.
+4-Acziunt Feanch( in dupiicate ). v '

5. ‘B L0Q.,J3.B. . {xn dupllcate)/ﬁ)rawmg Branch,u B Divn.,ch,Dibrugar:h '

,6 Pa.~:or annrarned

7. Oziicer Crier file No«G=5/ File Np.C=-9(a). /
. / ((/" “-,’

1 ‘ A K, Da<&?£ I%L“
a/ Execatlve Enginet.r

<y

JN) PN

oy

-

4
(o

4
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Gram 1 Forecast, .

Guvernment of
Centcral vViater

ﬂ’ L EUII‘

' r"f‘ ‘( v 1
: a4 L L.-.Phaner o108,

nrexane G

l“d 'i a3
ZommissSion

., Upper Prahmajutra Division 3P

P.0.Central Revenue Building.

)1bbugarh~ 736003

10, UmD/Dib/WC-3/93/ 0w 1 ™

. A
SQ‘\Dated,Dibrugarh thq'\:s k~ . /S3..

OFriCE A ORDER

Th2 undersigned hereby offers the following
p@rsons a temporary post of Khalasi(Seassnal) pn pay of Rs,750/-
ver month in the scale of pay of Rs,750-12~370-EB-14.-940/~ They

will alsn be entit.ed to drac dearness ard nther allowances at
the rates admissi':le unda2r and

subjeect 4o the conditiosns laid

down in the rules and orders governing the grant of such allowance

in force from time
continue upto 5'
The app01ntnent 1
to permanent emploiment.

to time.,

The post is purely temporary and will

e 75 or completion of work whichever is earlic.
purely temporary ard will .not confer any title

The appointing authinrit: reserves the

right of terminating the service of the,;p»whntee at any time

without assigning any reason,

place of posting »n

Thﬂ' ohogld report themselve® for duty to the

/within _days failing whica

the appointment ordn3 willstand cancelled, ~

o8

P N e LR

Sl. 'Name and ad?zv("

No, !

L L T v e

- La Sh.Dibakar DaS,

C/0 Late Sh.Bhopal Das,

West Chowkidingee,
Ashok Path,K,.P.Road,
' Dibmgamo

B L I R P T N AU LIT RN LI PR
. !

Q ?zgy to e

I-A!'-S‘l f. R N ) - O . . “ .
'".1. The Assistan: Engineer,U,B.Sub~Divn,Ng.T & JT and Subansiri

R R s Ed bt bbb

(O et e et b Gn b 4 s n s

N Th/oa will be dJnlsslble for ioining the post.

i B e e Pes e et s g Py s WA deah B i sead ASemwe L aena. oy

‘E.E,Regn wiith Prace of posSting

name of B E,

[}

]

]

1 : 1
L T R T R R T T P e

Regn.No.3388/85 U.B.DiViﬁion,(-m,
Dibrugarh Dibruge(xr:) wmdbr
HM) .

R O P Y LT Fr e vy L T

a1 ——

- ”4 P
b “—— L. .

EXEC::PAVE ENGINEER
u.3 Dryxsmw-cwc DIBRUGARH

— e - i ot

sub~Ydivision ,CNC, lerugarh/ugrhdt/¥tanagar. The joining
report of W/ Khelasi may please be sgn% to this office in

due ¢cohurse,

2, The =xtra

ssstt.irector (i)

Y 5 iVlgioq CHWC Dibrugarh.

3. Account Brdnch( in dupnlicate ),

4, H.-ﬁ.,ﬁ.

Dibrugrh

5. Person concerned.

Off ice Orceyx file uo.G-S/ File :

. {In duplicate) Drawing "rdnch U.B.U iv131on Cw,

15 .C=9 (A)

N YA - S
. """"‘(‘U’I‘IV"‘ AR ‘.:.E'.R )

N TSR S S

et e ST



- - " REGISTERED

i Gram : Forecast. & Phone :20799
' Government of India
Central wWater Commission
- - Upper Brahmaputra Division
e : P.0. Central Revenuc Building
Bibrugarh- 786003,

NoJUBD/Dib/WC-2/94,2114 Dated ,Dibrugarh the_29/4 /94,

QOFFICE CRDER

e The undersigned hereby offers the following person
a temporary post of Khalasi(Seasonal) on pay of Rs,750/-per month
in- the scale of pay of Rg,750-12-870-EB--14-940/~ alongwith dearnegs
and other allowances at the rates admissible(under and Subject to \
. the conditions laid down in the rules and orders governing the grant
of ' such allowances in force from time to time).The poSt is puraly

ad-hoc and will continue maximum upto _[(. 10,94  or requirement of
job which ever is earlier. It would not confer any title of furthur
employment of any kind., The appointing authority reserves theu%ight
of terminating the service of t he appointeec at any time withou
assigning any reason and immediately on finding any absente from

@ ., duty or any kind of neglegience.

He should definitely report for duty at  the
following place of posting on J5.5 .94 (FN)  failing which the appoin-
tment ordér would : “automatically stand cancelled.No request for
either change of poSsting or extension of date of joining shall be
entertained. The appointee should perform his duty with regularity,

' punctuality,sincerity and interest for the.emergency f£lood forezas-
ting job. is

No TA/DA/admiSsible for joining the post.

Yo e

LR el Rl Sl R Sl Bl el bl Sl D L Sk R R el Sl i R R e AP Sl B R S L N
Sl, Name and addiess Fxchange Regn.and fP]_ace of posting
No. . ‘name of Employment !
e L _ 'Exchange., '
0T8T e e 4 ey e ™0 -."o-.“*.“gkl-"ge“b“b“owo"o“‘ﬂ“:“ o"."o"o“‘o"o“.“,“.“
. 1,45h.Dibakar Das, . No,3388/85 .. Hydro-Met Sectionm,
N\ C/0 Late Bhopal Das, Dibrugarh. .. Dibrugar-h.
West Chowkidingee, s
o Ashok Path,K.F.toad, g
: Dibrugarh. .
i A e

o y \ {\ ¢
A - ', ORI

o ( Re 59 Goe 1l
.. Executive Engineer
% . Upper Brahmaputra Division
- ' X Centrdl Water Commission
) Dibrugarh~786003

Copy to :. ’ . .

1. Person concerned {throu oS is Jc .
address). REGISTIRED gh poSt on his J.&S‘it known residential

2. The Assgistant Epngineer,U.B.S i Ry
15 M BSOSub-Divn,Ns.I & II and Subans
S_;xli)-lzivn.,Cm,Dlpt-ugarh/ngat/Itanagar and E.,A,D,(HNM), !?I-Li-é
éden Ng report may pdease be sent to this. office in due coursqg
services be properly utilised with Strict Sup2rvisiosn

"~ TAOM.C./JE(A)/03(8) Drawing Brainch/rillCie=~ /0.2

M

———

A%



T LA I Ve P B T : PHIRERE | MY Y
o Covernment of rIndia
Central Water Comnission %8
. Upper Brahmaputra Division 9,
P.0. Central Rgvenue Buildine
Dibrugarh - 786003 -

o~

NO .UBD/Dib/MC~3/92/ R §O3 ~ Ol ‘Dated Dibrugarh the K7/ /92,
S

L7FPICE  /7RDER

The undersigned hereby offers the fSllowing persons
a temporary post of Khalasi(Seasonal) on a pay of Rs, 750/~ per
month in the scale of Pay of Rs, 750—12-870—EB-14—940/~S They will
also be entitled top draw dearness and other allowances at the .
rates admissible under and subject to the Conditions laid down in
the rules and orders governing the grant of Such' allowances in
force ffom. pimet to time.The post is: purely temporcry and will
continue uptn .15,10.92 or completion of work whichever is carlier,
The appointment is pPurely temporary and will not confer any title

tn permanent employment.The'prointing authority recerves the

right of terminating the service of the appointee at any time
without assigning any reason. :

c X They should report themselves for duty to the Place
OL pPoSting within 1K< _days failing which the ap ointment order
will stand cancelled, _ PP

NO TA/DA will be admissible for joining the post,

Sl.f Name and Address %ggE.E.Regn.with': Place of pasting
No. ! name of E.E. 1 o , )
ﬁﬂ*"!ﬂﬁ;— el dl T et T -ﬂlﬂlﬂﬂt-u-'ﬂwb—-.-'-ﬂl-ﬂ—ﬂ_-‘&bsnchm —.-.N“W"l‘mﬂ“nl‘.Q"--iH'Wlm“"~_~—~~“'"n“—‘a"-
- ' ‘ Ty MR, OV,
\)/sm-i Naren Da& ! . 4371/86 §1§£§é§§ﬁ' ‘
Puharikhania Gaon, under E.A.D,(HM),
p.D.Z‘bhanagh&t, ’
"Dibyxugarh, Bt

.

A LR RS G mSems e e A 3 b am e e e s

-/
ey ”
YA B

T = Te
| (. a. K,rms2043/9bﬂ
B X Executive Encinder

Copy to :~
1. The Assistant,Engineer,U.B.Sumeivn.No.I & II and Subansiri
4 Sub-Division,ch,Dibrugarh/aorhat/Itanagar.The joining '
report of W/C Khalasi may please be sent to this office in-
due course, :
2, The Districe Employment'OfficeraDibrugarh/Jorhat/sibsagar/
Noxth ILgkhimpur, - - T Cl .

The iIxtra ASSttoDirector(Hm),U.B.Divn.,:wc,nibrugar;.

3.
4. Account Branch( in duplicéte ).
5. H.Q.,J.E.,(1In duplicate)/Drawing'Branch,U.B.Divn.,ch,Dibrugarh
6. Person concerncd ' - . R
7. Officer Order file Np.G=5/ File Np.C=9(A). //
‘ S i . '.C:':,/f’\ —>
bl [y -

(‘A.}(.Das*dﬁj/'
beg/ ‘ - Executive Engineer

N

Y



R _ ANNEXURE™ ]
) Pt ‘{' 'qu "‘Q! ' '@ /Fl

; ' , g S L |
» Gram : Forecast, ... . T et L PhAnat eeeyr QO
5" Goveynment ol India ?7
Central Water CommissSion
i - Upwer DBrahmaputra Division

2.0.Central Revenue Duilding
Sibrugarh- 736003
¢

s

- s (e, \
,yDated,Dibrugarh thg‘x_?1¥i;/93.

0. UTDY/DIib/MC-3/93/ 130 DG
HR

y
o *

L

OFFICE _ ORDER

The undersigned hereby offers the following
persons a temporary ~ost of Khalasi(Scasonal) on pay of RG,750/-
~ per month in the scale of pay of Rs,7 501 2~570-ER--14:-940/-- Taey
will alSo be entitled to dran dearness and other allowances at
the races admissible under and subjeet to the conditions laid
down in the rules and orders governing the grant of such 2llowance-
in force from time to time, The post is purely temporary and will
continue upto 1510093  or cowpletion of work whichover is carlic
The appointment is purcly temporary ard will not confer aay title
to permanent employment. The appointing authorits reserves the
right of terminating the. service of the apmointee at any time

without assigning any reason.

~ They should report themSelve® for duty to the
place of posting on 15593 Jwithin  days failing which

the appointment order willstand cancelled.

No TA/0n will be aimissible for joining the pos

et s bt B G 88 AL S B B WA e 8o B m (-

u‘ﬂ“ﬂﬁ‘u“u“l‘.“-wl“‘ﬂ~ub—i““h—l-‘-‘u‘du—-u-‘h—m%-‘ shafiuaads . ekl Nk "’""“‘T""“u‘j‘”f - A 2
S1. 'Name and addrecs , E,E.Ragn with | Place of poSting
Nop. ! mname of EUE, ‘

e b s e ¢ St 2k e St Sl vk b i et ol Bt B e & B s U o s 2 S e e Ateemmd St b frime seAn e

o A e g e o S an B St £ et =St B

| | N 4371 U.B.Division,CHC,
1,/Sh.Naren DaS Rﬁgﬁ: art Dibrugarh wder
u\uy//’/P.o.Mohanagnat Dibrugarn E,A;D?(Hﬁﬁ.

Dibrugarile

e P B e 1 S L e i e i b S s = e i et
T

. Q\:,(—{r*/// MR IR
S EXICUiLVE ENGINEER .
U.B.DIV g olT :CHC s DIDRUGARH
Copy to -
1., The AgsiStant Engineer,u.ﬂ.ﬁubmﬂianQO,T fo TT and Suhansiu
Sub-Livision,CWC ,Dibrugarh/Jorhat/Etiy-agar, The joining
: report of WA Khalasi may please 6.tyent to this office iIn
R . due course, - : - S . . -
2. The Ixtra Asstt,nirector(My) ,U,B.Div ision,CWC,Pibrugarh.
3. Account Sranch( in duplicate ).

4, H;Q.,J.L.(In duplicate)/MDrawing Bra neh,U,B.Qivision,CWC,
Dibruarh. : o .
5. Person concerned.

Office Order file Hp.G-5/ File No. ,C.9(A).

e e 3 A an
VECUTIV:/ﬁwGLLmuR

. . -
SR
g/ ! T.J N T T OTT O v VRS
14 | . J. 0 Dl\n}"__:::;‘:[p) PaCls vl e
e |

te



L

;irﬂhﬁ§ﬂ9A£?134C)f

CGram Forecast, Fhone 20799
f/ _ Government oy India
' Central water Commissian "
; Upper Brahmaput:a Division
> P.0. Contral Revenua Building
Dikrugarh~ 706003
No.UBD/DibMc.3/94 /2114 Dated ,Dibrugarh the 294 sos,
| - Ak
OFFICE CRDER /ﬂ
: ' ' R PRI .

i
N The under signed hereby cffersg the follpwing;person
a8 temporary PoSt pf KhalaSi(Seasonal) o pay of R T00/wper month
in the scale of pay of Rs,750~12m870»£B~14~940/~ aloncwith dearness
and other allowances at the rates admisuible (undor ahd Cubjeot En
the conditions laig down in the rules and prders goveraing the grant
of such allowances in force from time Lo time).The post 1s purely
ad-hoc and wil) continue maximum upto 1%,10,91 oy fequirement of
job which ever ig earlier. 1t would not CONEGE Any titie of further
employment of any kind, The appointing Authority rescrves the right
of terminating the Service of the aposiitee at any timn without
aSsighing any reason and immediately ©1 finding any absenice from
ducy or any kind of heglegience.

_ ' He Shoyld definitaly - CUPOrE for duty U phe
following place of poSting on &3'&;.94(FN) failing whocn the appoin-
Ement ordér woulg ;Wautomatical;y stanl sancelied.Ns Lroquest for
either Change of poSting or extension _f date of joiniig shall be
entertained, The apbointee should Perf ~ym hig duty witn regularity,
Punctuality,sincerity and interést for the emergency £1o5d forecas..
ting job, is ' .

Nop TA/DA/admis sible for joining the poSt,

. P s .
-,n.v‘f.I.,lﬂ‘I—u.-u.‘q.‘ln.;.“'m.io—.“.hﬂgur. nalP L TP I

. ‘o““.“v“"‘-""-"""" "‘-“‘o“-""'n“‘o‘“-“‘"""“‘“t"‘
si, Name ang address fExchahge Reyn,and iPrlace of pPosting
No. ‘name of Enpioyment '
{EXchange, :
"".“‘L“t"‘t"'ﬂ"‘."’c". e e "'o"'""."’,'-""u ’“??gk'h"‘t"‘o""u"’q'“'“‘"q’““ LR e I "“"n""""‘!’“'
o- Sh.Naren Das Nps 4371 G &D gite Chouldhovaw
- P.0.Mohanagha t " Dibrugarh ghat under I.anagax
" Dibrugah, TR Su™-Divivion,

. ' ' o ”
‘v i< Wi m k" (} .
A TN ) . \ , \\i’;.p(,-‘ ! N
T S - dooww e ‘ﬂi;;Lﬁm~7SﬁT]\Q4- :
. s - b+ oAk PO v L IR
el . oL . Cigw T T !'"' ’ '
g i . : i { Re S, Goel )

' o Executive Engincer .

N 1 - - . UPPar lvahmapue ;g Division

: ot g e e  Central Wata- ComniSSion,
g ot BRI - | o

Dibrucarh.-786003

Copy tp .
1. Person concerneg (through post on hvo last known residential
address), (RECISTERKD) .
2e The Assisrane Engineer,U;B.Subn?ivn.mghl & II and Subans ipg
B §up~§ivn.,CWC,Dibrugarh/Jorhat/ltan&gar and EAD (MM, pig
JoLlning repppt may picasa pe S¢°n L mhig osffice 1n die Course
and servicos he Properly Utilis:d wien Strict Supervisipn,

3. JAQA—I,C,/JE (A)/JE (S)/Dra\.)ing Bi"'il o ]'Lc.lerk_ ‘/C'.:. oo 1 ey

"L . CT
s, 4 - - '
;'{ ¢ v W{}/
cupin J




4/\/:\/;{;%0'/(5 —

FAONE | Ao ey .

CMRAK | emBaANw, .
) Ccvernment of 1.,dia = 3
Ceritral Water Conmission
Uppes Brahmaputra Division
P.0. Central Revenue Building
Dibrugarh - 78‘(_)_0_9“.’3.

NO .UBD/DibMC-3/%2, 7 Y07 —/p Datéd,Dibrugar:h the 0?2/_'_/92

L7FFICE /7RDER

' The undersigned hereby offers the following perspns
@ temporary post of Khalasi(Seasonal) onh a pay of Rs, 750/~ per
Month in the scale of pay of Rg, 750-12-870-138-14-940/-. They will
also be ent:tled to draw dearness and other allowances at the
rates admissible under and subject to the conditizns laid down in
the rules apg orders governing the-grant Gf ‘Such allowances in
force ffom time to time.The post is Purely temporary and will
¢ontinue upto 15,10,92 Or completion of work whichever is earlier,
The appointment ‘s purely temporary and will not confer any title

_ ’ . They should report themselves. for duty to the place
of posSting Within 1o ._days failing which the appointment order
will stand CancelisT,

NO Ta, DA will be admissible for joining the post,

n---d—.---&u—““ﬁm-m-ﬁ-“&w“m~~—‘h—-.---ﬂ - ik 4o o4 e

........: ..................... —— . - i p
Sl. | Name and aduress E-E.Regri.with ! Place of pPosting
"_’2:..{.......,--..---..“...._..-.__..,...----JE?.Q.?-Q’.E...:?:.?,:...,.J...,-..M ...............

le Mi8s Sasati Mitra -84 2/07 U, B,Divn,,Cuc,

~ Jalan Nagar e Dibrugarh

P,0.Dibrucarh., " ACeBa)
—— -[.
Ry
.-,,I" -
SV D
( A, Kk, Das28f5/5_.
A Executive Enginser
Copy to :-

1, The AsSsistor t Engine :r,U.U.Sub—Divn.No.I & ITI and Subansiri

Sub—DivisionVch,Dibrugarh/Jorhat/I.tanagar;.The Joining
Leport of W/ khalasi myy please be sent to this office in
due course, ‘

2,..The Dis trict Emplayment Of £ icer,Dibrugarh/Jorhat/sibsagar/
Morth kb impur ’

- The xtra Asstt.Director(m-i),U.B.Jz‘.v;i.,cwc,oibrugam.
+ “ccount Branch( jp duplicate ), i

3
4 .

5. H.0.,J.E., (1n duplicate) /Dyawing Ux~dﬁch,U.B.Divn.,CVC,DiIlrUg
: _

ks

- Person co ncerned

Officer COrcer ¢ ile Ng.GS/ File Ny.Ct9(a), ‘
. R '-{‘ /‘,_1

4

~

{ ~
- ALK, Daszy,l)j./

<
7

beg/ Executive Engineer
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‘ ~ Gram -Forecast, __.. ... . LS T L Phoper xreoa.
’/ki» Quvernment ot Indiz \y
? "~ Central Water TommigSion &
: vpoer Prehmaputra Division
?/ v.0.Central Revenuc Building
Dibrugarh- 736003

10.UBDYDib/WC-3/93/ Q\b\eg -7y« Dated,bibrugach the_»_\_h ;\_{:/93.

OFFiCE  GRDER

-
L3
¥

Ny
.

The undersigned hereby offers the ifollowing
. persons a temporary post of Khalasi(Seasonal) on pay of Rs,750/-
e per month in the gcile of pay of Rs,750.-12-370~EB-14.-940/- They
Gl wili also be entitles to dran dearness_and other allowances at
thé rates admissihle under and subjeet to the conditibns laid
down in thne rules ¢nd orders governing the grant of such allowance.
in force from time to _time. The post is purely temporary and will
continue upto 1°¢10:93 Hr completinn >f work waictever is earlic
Tro appointment is purcly temporary ard will dot confer any title
to permanent cmploment, The appointing autborit; resexrves the
right of terminating the service of the ap'wintee at any time
without as&igning any reason. (

They should report themselve® for duty to the
place of posting on 356593  Swithin . days failing which
the appointment order wills.and cancelled. .

No TA/JA will be admissihle for joining the post.

—— ot S G B ST 4 & e bt S et 2 ot St D Bt ot St 2ot .-..4~01w s s A ke Bl § E I S B 115 S kg NI i Bt i D et Lt ) BI G ff b 8 e

N Sl. 'Name and address 'E,E,Regn with ' Prace of posting
No.'! name of E,E,

!
S SIS IR S R S e L

e tre Posme Ao Bs Sy Dhcpn o B bk s

- 1. @kx MiSs Sasvati Mitra, _ No,N-842/87 U,B,Divn, ,CNC,
{_ s Jalan Nagar, Dibrugarh - . —Dibzugarh.
' .. P,0,Dibrugarh. ‘
.
' .

-

“;.;»14-.4.—_. et s ded M Bd§ et Ml w s Baatbot e s A hnbane ® S 29 b asses, s Senes Mam S od hs SR nf S s i SR oA b sh s

.

o

BN -#2"" 20 s
EXEC TEVE ENGINEER .
U.3.LIVISION :C*WC : DIBRUGARH

ey COPY EO ie < ~ |
'Y, The AssiStant Engineer,U,B.Sub-Divn.No,7 & 2'I and Subansirj

Sub-Pivision CWC ,Dibrugarh/Jsrhat/Ftanagar, ‘The joining

report of W/ Khalasi may please he seat to t.his office in

. . ' due course, 1 | o
. 2. The Zxtra ssstt,Director(ir),U,B.Division,Cwc L ‘ibrugarh,
! 3. ffg:count Brancn( in duplicate ), !

4, H.i,,7.%. (In duplicate)/Drawing Branch,U.B.Divisi on,CWC,
Dibruarh. '

5. Person concernzd. '
i
6. Office Order file Hp.G=5/ File 1p.C=9(A),

‘ -
w__t.4 200 L
EXECUTIVE-ENGEI 28R
Lo B.DIVISION CWl:iiin X

@M.

b

' (&

-

——

S N W
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Copy to :- !

EEE A A S =7

REGISTERED
5
Gram : Farecact, Phone :20799
Government of Ipdia
Central Water Commissiosn
Upper Brahmaputra Division
: P.0. Central Revenuc Building
Dibrugarh~ 786003

" No.UBD/Dib/WC.2/24 /2114 Dated ,Dibrugarh the_29/4 /94,

OFFICE CRDER

4
[

o The undersigned hereby oifers the following person
& temporary poSt ¢i KhalaSi(Séasonal) sn pay. of Rg,750/-per 'month

.dih the scale of pav of Rs,750~12-870~EB~14~940/- alongwith dearness

and other allowances at the rates admissible(under and Subject.to
the conditions 1luiid down in the rules and orders governing the grant
of such allowances in force from time to tine).The post 1s-purely
ad-hoc and will continue maximum upto 516,94  or requirement of
job which ever is earlier. It would not confer any title of further
employment of any kind, The appointing authority xeserves the right
of términating the Service of the appointee at. any time witholt
assigning any reason and immediately on finding any absente f£fom
duty or any kind of neglegjence." : ' :

—

: L4

, He should definditely report for duty at” the
£ollowing place of u:Sting on 16:5 .94 (FN) failing which the appoin~
tment ordér would ; “automatically stand cancelled.No request for
either change of posting or extension of date of joining shall be
entertained. The appointee! should perform his duty with regularity,

punctuality,sincericy and interest for the émergency flood fopecas-

ting job. ..+ is v B

Ne TA/DA_[_admi§sib1e for joining the post,
"c“o"o““"o—o"'."‘o"“.".“o"‘v""-"";";"".:;.‘:‘"t.’:;;.'“:'“9_'"o‘-,"' P Radl Rl Sl S e L e o
Sl. Name and addjess 1Exchange Regn.and - IPjace of posting
No,

‘name of ZEmpicyment
4Exchange. :

* ™ e = NPty my e L he g s

'
" s Tes  vea

B

.—.‘u.-—‘a..’... B e ™, g ¥ o Wb g =

14 Miss Saswati vitra NoaW-842/57 U, B,D1ivision,CHC,
Jalan Nagar, ruga Dibrugarh,. ~

 Dibrugarh, 1,12,64

M A et Dt s i s S8 8 e ke e A s et 0 b A s A e S s

ta
: 2914t

| Executive Epgineer’

Upper Brahmaputra Division
Centrdl Water CommiSsion
Dibrugarh-786003

..rm.; ) N

iy t

4

’
[ L.t ., . ~
N

1. Person concerncd (throush poSt on his ;é.st’knownhimsidéynéié'l;.' &

, address), .

.4 / 2 . ¢ ‘ . ’ : . . : =

y . Wﬁxgmeegwnb-&}vg,?ﬁ; ~&—LI-and-Subanstri
\/éf?\ . Rub-Diva, &WC,DibrGarh/Jerkat dtanigar and & b b i), HiS
;/‘3 P Joining report miy pieasa be sert to "'thia;":;ffiég' ift A Shurse

and services be properly utilis:d with strict supervision. ,

3. JAO//H:C./JE {A),\TE (S)/Drc*qjqo o gl oy w]n',el.},"‘}-"‘ o s - ~
) ~_0 N - - :-\-“»‘.-“c . - . e ey
ST } . o L .
v : ' s Yoo
(/3" R o, J’\/\\" . '

o : . LN
. LI ° . Lt 4 N
. ' e oo w7 ’
c¥e - : L e
[ P oL . - :
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.. 4 )
"' . N N 3 - SPR S S
. FRAM § FORBEMALY, " ’ PHONE 1 20799 ‘b

Y & Government of Ipdia
/.' * Central Water Commission -
ot ' U ppex Brahmaputra Division
. S P.0, Central Revenue Building
o },/ : ‘ i)lbrquh - 785003

et ‘NO .UBD/Dib/WC~3, 92/ RUL - X Dated ,Dibrugarh the'gﬁ\\a S /92,
* ¢, " ~ .

//FFICE /7/RDE 8_‘

“n: undersigned hereby offers the following persons
a tempora"y 3 ’31' »f Khalasi(Seasonal) on a pay of Rs, 750/~ per
month in the scale of pay of Rg. ’750-12-870-88-14-940/-.-They& will
also be ent. tlc,u ko drawdearness and :ther allowances at th
o e e rates admissihle under and subject to the conditions laid do
ey aa At & o1 Tules and orders governing the grant of such allowances in
S force ffrom time to time,The post is  purely tempsrary and will
continue upto 15.1C.92 or completion of work whichever is earlier.
The appointment is purely temporary and will not confer any title
tn permanent employment,.The appointing authority reserves the
right of terminatisg the service of the appointee at any time
without assigning any reason,

L} PREC

They zhould report themselves for duty to the.p
of posting within ‘\) _days failing which t.he appoj.ntment qrder
{1l stand cancell

. S

‘\

NC Ta/DA will be admissmle for Ljoining the poSt.

s ol oe i et s o e o < e Yt 3 - L) - whe - > o m
 SEyiName and Addoss .E E.Rogn.with ? Place of poécing
Noa !~ - Jname of E.B._ !
ae “';',}9’3" 3 - -"'m---.-‘--—-c--uwdn—- PONERSA —— o
}::L' e l R . - Eete :.::. o
1« Shri gymyxfin 2joy 81n°h%'¢1‘ 202/91 28 Azggégﬂv-a-euuﬂmnn%::—-~,
Subhashrolly, — e 3
P.CeDibrugarh. I C¥C ,Joxrha - B
: ) ote . - ( to mmrt A. Q.C
! g ; . v . PR S J‘omat). - L, {
’ e : SETPRCT I RS T BN 7Y ;.,‘»".'.:'“
- STD . - - B m—D 4 e o S oo e 2 A e i e om0 . o e e B 0y — e e o
e o O T N N
:",.;‘ . | ) ‘ - ,. . ;‘T., u I*. Lt B
| - . ; (ALK, Das?845/9
.. _ o Execvtive Engin er .
COPY to - - - Lo Co IR PP A S
L 1, The Assistant. Engineer,U.B,Sub-Divn.No.t% IT and Subansd.ri

Sub-Division,Cwc Dibmugarh/aoggat/rtanagar.The Joining

report of W/ Khalasi ma )
e “ due course, Y please b sent to this OEfice ‘n

e #1t ‘.Aun.u.r,l.-’,, T Yo Sy S -

2. The Districi: Employment o D .
North Lakhir; *ur{) ¥ £ficer, ?»Lrugarh/Jomat/81bsagax/ :

3. The ixtra Assht .Director(um),u. B.Disms
- #cccount Branch( in-duplicate - ).

" 5. H.O.,J E.,(...n duplicate)/Drawing F*ﬁmP,U B Divn
6. Person concemed
7. Off icer Order file ND.G-S/ Fjl

o - e Ng,P%9(A),
. ‘ LY ,,fg;
.

( A. K Das‘y/s /c”"'"
- Execuxi\m Engine')r

P &
&M)Q @e«*\ ¥

;CWC ,Dibrugam .

- C ‘\C‘,Z:'ibrugarh

-
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' ’Gram : Forecast,
' ' Government of India
Central wWater Commissisn
. P.O0. Central Revenue Building
l_:g]grggrarh- 786003

.

.
& s

R

2%
“ e
R )

OFFICE CRDER N
S B i

Upper Braghmaputra Divis{¥nh -

,ﬁnNExULf? -~ 15

52

Phone $20799

| No.UBD/Dib/WC-3/94 /2114 | Dated ,Dibrugarh the,_z_?_/_'ji '

_se4.
/,)ag‘t‘&\f)\"- {

The undersigned hercby offers the £ollowing person

a temporary poSt of KhalaSi(Seasonal) 0N pay of Rg

«750/=per Mmonth

in the scale of pay of R5.750212-870~EB~14~240/= alongwith d mess
and other allow2nces at the rates admissible (undayr and 8ubject to
the conditions lajd down in the rules and orders governing the grant

e Fea -

a8d-hoc and will continue maximum upto 15.10,%4 -

of such allowanaeg in force from time to time).The post is purely

o or requiremént of
‘ _job which raver is earlier. It would not confer any title of further

employment of any kind, The appointing authority reserves thd right

AR § dity or any kind of neglegience.

, ) . L
He Should def tely ' report for 4

p ! <nptertained, The apointee should perform hig.

?,‘0-._‘h.~iu.m._..ﬂ‘-.ﬂ.—‘-T. q......q..w.v».-c.r. -l

e ' Sl. Name and addyess 1Exchange Regn.éné
' No. : ‘name of Employment H

!Exchan

huad ™ P P

R - of terminating the Service of the appointee at any time withgjut
o assigning any reason and immediately on £ inding ‘any absente from

uty at’ the

Lo 14

i following place of posSting on*ﬂ «7 .94 (FN) failing which the appoin-
Vo, ‘tment oxdér would : “automatically stand cancelled.No request for
'+ . either change o poSting or extension of date of joining Shall be

: m‘lm ty,

\ . "punctuality,sincerity and ianggngood—fotecasm -
ting job. = ls = emsdeials R ‘
R No TA/DA/admissible for Joining the post,

L) ".‘o"o"-‘o"."."‘ o

[Pjace of posti o §

Subhashpatty
P,0.Dibrugaxh

*

1. Person concerned (through post on his ia

address), (REGISTERED)
2. ghe Assistant Engineer,b.B.Sub-Divn.N'

s,

- Executive -
Upper Branmaputra Division .

Centrdl-Water Comisfion

. L Dibrugarh-786003
.. Copy to :. '

st known residential

' | " under Dibrugath Sub-
TR Dipissgn, T B
A0

-’4

—oqlalit
G:)el(}\. ‘)
Englineer

2ok & IXI and Subansiri

ub-Divn, ,Cm,D.tbrugarh/.Tgrhat/Itanagér and E,A.D, (HM), His

; Joining report My pdease be seat to
‘L and services b Aroperly utilisod wir
3, JAOM .C./JE (A)/3%(S) /Dpa

l’/ﬁ; | N
- ,M }%‘“‘M\

wing Brinch /1i11Clark A

L)

this >fficy in due course
@ Strict supervision, =

-
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IN THE CENT@hL ADNENISTRATIVE TRI;UNAL

Standing Coss

. T VAaathal2ts: |
Sentsn! @ovs.

dministrative Tribuand

@Geokat! Banoh, Gasban

In the métter of :
0.k, No. /Case No. & 242 7/'»{

v 8ri Dibakar Das & 3 ors.

Fest
-

Gentvg] A

Union of India & 2 ors.

. And. in the matter of

Written statement submitted-

by respondents NO.

The humble respondents submit their state-

- -ments as follows :=-

2. ‘ _ Thaﬁ with regard to the statements made in
‘parégraph 1, 2 & 3 of the applicétion, the respon-

-dents beg to state that they have no.comments on,

 the same being a matter of record,

2. That with rééafd to the statement made in
the paragraph 4, £hevdepartment States thab_requi-
-siﬁién was placed to the Employment Exchange for
Sponsoring»namejof candidatés for the post df’Seaso-
-hai Workcharged Khalasi, specifically mentioned -
that meant for aboutl6 (six) monthvohly; The Employ=-

-ment Exchange sponsored name after obtainirig

willingness for the job, accordingly interview was

conducted & selected candidates were offered .

appointment for the post of Seasonal WOchharged Khalasi

- 1 - . ) Q_Ont'd...;P/Z-.

£
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.in‘WOrkcharoed'establishment, but not as Wwork-

-charged Khalasi on_workcharged-establishment.

3. That with regard to statement made in

.para.5 of the application, the respondents beg

to state that their appointments are related to
limited purpose or*objective, because their ser-

~vices are utilised during the monsoon period for

the spec1f1c purpose of data observation and its

communication for. the purpose of flood forecasting

~activities only. Flood forecastlng activitles is

limited durlng the period of May to October each
year. Therefore the action of,the respondents in
keeping the applicants for the period of Flood

Forecasting is ‘fair & just.

-4, That with regard to statements made 'in

para 6 and 7 of the application, the reSpondents

beg to state that there is no comments to offer,

5.' ' That with regard to relelf sought for

para 8 and 9 of the appllcatlon, the reSpondents

beg to state the follow1ng:—

i) There is no vacancy available in
the Upper Brahmaputra Division, CWC, Dibrugarh

(Assam) at present,

- 2 - ' . ' ) ‘ Cbnt'd...P/3..
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| 4 m@mvm vacancy w:m. arise in the |
‘ ' _fegular e@m:keharged &&aaiasi category, the same
5 L will be ﬁineﬂ up f,mm mmngst t.he masaml
% . - woxk&ﬁargeﬂ Khaﬂla@is am&r&iﬁg i‘.c: anmrm, &
:3 .' ‘ @%msa maim;aimé for thia pu@@ge, in scoors
:% | ) a@am@ with the éim&tim oﬁ the pont bh& A2y
2 _zmméazaaﬁ_ pengh. m Oyt HOL416/1986 amé;_ 41?/1?986
‘ Amnexure -/f' { " ’ié the phsﬁéc@py 'éﬁ the juﬁgﬁmnﬁt,
~ This praetice eﬁ reguiarisatien of aexvice of |
_seasaaal xmalasia ‘have been e%seerved m the post
& wiil be @bsewea :in future alsca, |
o iﬁ) i‘ha actiefz -@f "t:he ‘ ms&?@sﬁmﬁs ':is in
A 1line w&th the c;hs&watmn of tha Hon' ble ¢alcutta
| xaem:h, calcutte (%&esi: Bengal) .m Ouhe m.zs»é/m
| at. 25.6.92. stated thet |
A t y _
L‘:'*': | “A emuai mrker or s.ahaumx hasg m{}ight
i " to m@alm&eatian merely beaaase he has worked
- far a%vera,i y@az‘s as @um if zzo vacamises am aye
o , &am@ab}.@ for suegh mga}.&risatien. This has, huz:hori@-
B _ | o '_ -»tatwely stmeﬁ hy the Supmm cwrt: in satyanaw
o srayen %am aa& mmrs - Vx:sQ ;mtimml ﬁinerals
] : mmlog;razxt xypm%:mn nd Ors;;., 3.99@:(&} :vsc&m 169",
| : . ﬁmmxuw " @), " is t.he photocopy @f
. - "t:ha 1e%:ter caf CHC immtmg the @bsemat;ica cf
I | ~ the mon'ble CAT. . ’ /

F oo i & ¢ i

C om w s s eppaame - " ta e



’

\‘tx
Annexure: ?-C is the photocopy of such( o(oca %j

w?

B That with regard to statements made in
para 11 of the application, the respondents beg

to state that there is no cbmments to offer.

7. That the .re_Spondents beg to state in si-
-milar cases the C.W.C., New Delhi has communicated
thét "the issue regarding formulation of a Scheme

in Central water Commission for grant of temporary
status to SeaSonal/Adg-hoc WOrkchérged employees on
the a.nalogy of thE_B scheme enunciated in the DOPT O.M.
No.51016/2/90-Estt. (C), dated 10.9.93 has not yet
been finalised and the sarﬁe is still under active
éopsideration in consultation with Ministry of Water

Resources, Ministry of Law and Department of Personnel

& Training, Accordingly, the outcome thereof may be

awaited",

i~

/ﬂ
RFERIFICATTION. ' :

I, Lot Ry K Soha, @Executive

Engineer, Upper Brahmaputra Division, Central Water

Commission, Jewan Phukan Road, P.0. C.R. Building,
Dibrugarh~786 003 (Assam) do'hereby_solemnly declare
that the statements made above are true to my knowledge
information and belief and I sign@the verification

on this =~ day of 19M0ek 1995 at Guwakoate:

DECLARENT-

W‘/"\\%ﬁo\?\f ‘

,\,\‘mm sl

£ - a2 Engineer
3. ®m M U
: ., Lmaopui-a Divisied
Yo -0 ATl 3G -3
% WGl leruqar_a -8
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e ‘SEJI‘L_P.P . Bhatt for Shri J P Bhatt learned couns el for {hoe
'_‘«,‘-" dpplican t subwitted thet the terminatiom of e gervices ol - ‘.
¢ Wieapplicants was 11lcgal, after they hud worked for moy
£ then ayear,” He did not hoWever presc. the prayer for granting
, " then the pay of Wirelegs Opgrator 6g.ag180. thg Proy or regarding
thelr absorption. in  thae- regulan enkpblistment ad this atag g,
_ He contend¢d that .threugh the crganibaticn in which.the |
SR a'gplio ants Wero apprinted was a work-c hargod estaMLiahment, .
. it wvas not'ag {f tho work for which the opnlicents weorn

ags ne

C initalally ‘taken cemo Lo an md.on 15/07 /1986 ; Lmmedd ately

wdar o Al tarothe goryices 'of tho applionte wera tarminated the ' : :
e Deputy Director of the Candral Wter Camnisceion, Awncdebad T
b issued @ notification invi ting. applications, for noatacin.the

“fe © grade cf Khalasi, ‘lhe applicents. should have been -

o tak‘m.’.:m.f/meﬁgggancips;' since they had alrcady worked
& in the'Orgeniza T Imretedud—ef-d0inp50, . the respnéents
~F§-w-~tlad chosay t0 select outsiders on the pround that

K ~tho names of the applicants had not bee -sponsored by e )
o Wployment ilxchange., “Since-the applicets had joined 1hg
respondent!s organizatfcn in 1985, naturally the
Boployment :Exchange was nct'in. a position -to-sposor their
name in 16, Hovwever, when the applicmty vere ini tlelly
appointed, 1t.was on the basis of spensorship fran the ‘
et Baployment ieXchenge; and ‘that spensorship should have e
WP - treated as valid for.comtinuing .the applicants in thr ¢ me
Lt~ - postgtwhen vac ancies becane availablo, He therofore nray ed
"“‘ :;:.,rn!.that‘ the respmdents -boe 5111" ¢ ted to relnstate the apmlicants
#1% . Tetrogpec tively. fran . 15.7,86 and to give than all baclk
i Wages.on this basis, : : " :

309&,,-01‘ " Shri P' N Ajucra for Shri J-D Ajm ard, 1earnoC Cofunsol
' CoAT, for the applicants strouply apposed the contimtiors of Shrd

A gdabad, Bratt, Te orders appointing tha applic mitsaade 1t very ¢l ear
4. “that their appointment was for 8 fixced torw ond was teraibal o
gRe at the end of the terw. . No doubt thetr Aapnointments wore wiaded
i by, subsequent-latbters but each time the applicmty were Lotd

) hatdoidlter: a-spectfied dalg thelr - eppoin ot veudd otand
autonatically terminated: Tt wag in acecordmmc e with thig
Clear:conditicn specifisd In the orders appointing then and ,
S37 7 TaoewWing thelr appointnant that thelr savice wero Lerminated,. »
e e establishment of the respondents had work on a.r-asomal basig -
"‘35{”55"-% and thareforg.epeaged persons When there vas work end terminated
g X X E8 XARK XS RO X 0 X Lo x X 05w ot dxor k5 XN X W TR L By X% YEEARNRE LK
=~ thelr' services when the work was over. Roferring to the.

ubsebuent notificaticn calling for opplications, Sury{ Ajmera

J1-- stated that'in the nature Oof the raspondents torganizaticn
' th}' ' ‘ . . . .
H . . . . .
S _ ‘ cendd, , 3/
re ; | ,
“.:-':_ - |
\‘ |
A
RS !
. i
.‘f" 4
S |



periods, temporary amd termineble 2t Yw-deyg? nctice. B0

it was nct 1f tho oovlicmts wergbelng. reploced by regularly '

--appOinted persoms., As for Shri Ajmgrats point that appointuents
could ne wadg only of perscns spenscred by the onployment

- @xchmge, Wolmustpcint out that the appligonts thanselved Welo

- appointed in 1985 Ly such. sponsorship. hey cculd not bo

gxpee ted te get gpenscred by the gupleyngn t excheng e ogain

in 1986 sinco the Boplcyw mt gxchmge dtriked out nuangy of

perscns who got enplcymmnt sQne-vhere. . e respidaris

~ should therefcre have ccnsidéred the sponsorshii cf the
applicants —.Ln‘T%‘j‘aa—Gu-f-f-icml,t ceanpliance with the Tul s

~-and taking iph 1o acccun t Lhelr centinucus Scervice of wmere than

.cne year, thley should have given than preference Cver ncv
comers in thle setection in 1986, Tn nct deing so the :

.respendents Were unfair tc the applican’cs. othri Ajmers mentlicned
that pt preﬂmt there may nct be any vac mcies to avserb the
applicants ause O ffers cf appCinbnm‘t for the senst begining

I in Junce, 198’5 have @lready been issued, Hoyrmolly we weuld nct’

e 48gue eny dj.lrecticn for appcinting perss withcut reference

o1 %o the vecaney pesitien, lHewever, in the spccial. facts

... - of thiscas Where, in cur opinien., the respmdents have
Wom bowm repeot¢dly wladr to the appﬂcmts first by temeinating
N thelr gservides in 19636 end thar by not sclee tiug Man end
i ' gelec ting -cthers for the srmg.pests in 1936 g o ddn in

¢ 197 for no accptable reusns, wg have., Lo wlternalive but te

: {f w  dircct the, espendents 1o take “tho applicants back into
o f‘ service in pogts of Tanporary Khalasi vi thin a peried of
- - congmonth f the Tecelpt OF this crder, ‘lhe applic anls
{ will however not be entitled 1o beck wageS.

ﬂd cf ~ .Begfere perting with tris applicaticon we wculd ‘.
Wﬁ»t&w he respendents that they mointain scue seierity

: 1St of perscns eaigaged {ram ting tC ‘time on’ adhcc basis and
G}Cb. .~ when meking. fresh zppointments, glve pro forence to the

“ “genior ones| subjact cf ccuse O suitability md fitncss in
dpe a1l respes Us. Inis weuld aveid en inequitable 31 aaticn

t T1ke the present cne of persens werking for @ yorl or WO

! ‘end there 4af ter Veing scut cut withcut hepe CF ro- gipleyments
H e respcndents crganisaticn’will alse be baeftted LY |
,.‘T’etaking PacH known and experismced hamds; ~further iy will ,
it " nct be reglired te issue advertisognonts avery . time :

b yhen they ‘met to meke rerullnent if there are-sufficiat
LI . ‘ contidy...y/=

‘ l '
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No.1,/12/92-Euti. K11
Sover,mein 67 Qndia
Central %oter Comriguion

dad AN s

snd the Februaxy 1, 1993.

To

All Field Offices of
Central Water Commicsion.

Sub:— O.A. No.136,/91, dated 23.6.92 filed by
Shri Lakshkmen Chandra Nas & others V/s.
Union of ‘ndia #nd others in the matter
of absorption of seaswni:l Wock-charged
‘workars/ldbournru ngninat Grovk'D' posta
rn regular ecinblishment,

Sir,

In continuati=i of thig Comaisclor's letier
No.1/33/89-E.XII datad 12.9.92; 1 am "0 say that &

- petitior was Jilig o vecih-cnarged smployeen ot theo
Farakts Baryage Trojou? oo s Ministry of Water

Resouxces in the Central Adainictrotive Tribunal,
Calcuttn Bench vide 9.A. No.136/J1, dated 25.6.92

for their abscroticn ¢n permanent. basis, aftez their
having been rencered surplus in the n:aject on

complet: n of project woxks. The Bench whllehdlsposlng
of the said anplica®icr in thoiir Judgcment dated 2.7.92

_ has observed ac undex:-

AN t
"A casual wousker or labouxtr has no rigﬁt to
regularisaticn nercly because he has worked
{r several yeaxs as such, i no vacancies are
aveileblc for such regulerisation. This has
been suthoritatively stated by the Supreme
Couxt in S&tyenerayan Sherma & others V/o
Natic,al iinezal Pevalopment Corporation and
Othexs, 1990(2) SCALD 1€5".

2a The sbave cbee - ationr of Lhe Calcutta Bench is
circulated for Inferamaticn and necessary guidance in
dealing with thz caces of regularisation of seasconel

Khalasis in ithe ficld offices of the CONMiQQiOH.
LI ]

YouAs ’}thfully,

. . ,- (‘4 \ \q
; (P c JAIN) '
5 ‘ UNDER SECRFTARY (TS)
\ . CENTRAL W/.TER COMMISS ION.
iele.No.6t:1094,
Y X ! .
w2 s Lo Co ' L e o e

..
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X g . NO/1/57/91-Estt , XII \ G

}
I ), f : - Gevernment of India
X o : Central Water Commission
\ . I U AL SRR B Coe

_ . I. .\\}.,.A.‘:.‘ :. . -.“.3.‘.‘: ... A-.‘ . *l‘_.‘..'» '. . ~ ) . ‘ , Ran N.o“ 310’ &vﬂa Bha\qan'

§' e B Lo e D L e IR K, Puram, New Delhi«6s,
R N T R s IR ‘ :

% T S ciad T Dgted, the /\ August, 1992,

c eme ‘ : . . . .
. e g . *
N R Yot o . - s t

doaiz o Eag PANT Y1 Offdces of cueit L T o

U I S VRS SO S S L .A ‘~
_ . Director!(RCP), .CWC,. New Delhi,

4
4 \‘3f - Diréctor (Trg.); Cwc, New Delhdf,'
R PRI R R .

g supject;;jcurbihg‘éﬁgdiniment.of wOrkbﬁg?géa staff in:

E)

Central Water Commission.

T

’ EER ' - :'. ,' L e e a ‘\_.-'_.o. e oo o;,a.,,..'.&‘u.‘d.'.;-'..‘.o'.

v B I As'you are aware the Workcharged stzff cadre in
.Centfal’Water Commission sz reviewed Lirs: by thz R,B, thah
Committee and i:rer by the Comnittec hepded by Shri 8,5, Iver;

hief Enginecer (iiorth). when the .2, shah Coimittes comp il2d

* datg -in 1988 it haa ceiputad the total nuuher of VWorkcharged

" staff 35 3233 whereas when fha “yar Comitta2 comuvted similar
:data 'In 1991 the totrd .oy of Workchargns stoff had gone upto
.'4861 "in Central %“-teyr Commiseicn. The rapid prcliferstion of

g Workcharged steff in CHC is cuite alarming. Waile dson ing’

R \)61 stefiptions "in corinert:icn :ith the revised cadre stroctioe snd
\,LL - recruitmant rules fos Worio3: raed staff in C¥C in the ticke of

\/\'\‘ the B3, $hah Conmitton faneirt, it hed bean nmade clesr in Parsg 4

Avankt el Cwl Jirculae NO1/6/6-Bett, ¥ TX( Var, . T1), dgted 24th JaMiaty,
M‘ \? 1999 that while crentiny posts on the Yorkcharged estzblishment,
(\ﬂ/mn, ,Yapm‘oval‘ o:f.f _Chief En;_vinee;:,ﬂ ~onczrned should be ohtzined to .
: MY check hiboridled eyorcia: of woweis »t lowarn levele. The alarming
" increglse in the rumber of wWorkoharges: posts -nNd staff mpnning
these !seems to indicate that theze instructiong 2ra not being

[

‘ follovwed... Keeping in vinvw ¢he cirve nsed for econoay in Govern. .
' ~ ment expenditure, it igs @322 again enmphasized ithat no tork-
{/ \O’f@‘y charged posts shouId Fe crezted, MO ViorKcharged staff anpointed
‘ ‘)‘\ 3 };Eergto, Cxcept, with the acproval of tjhé‘”’fiéld'Cniéf Enjineers,
‘ . SRR : : ‘ o
\e"/\ j' \ Apart from the huge number of Workcharged staff to the
fb\‘F o tune of 4861 referred to sbove, thers were as many as 2737 .
‘ (’SyOQ’ pFeasonal Khalasis in 1890 as compiled from the data. Pecelved in
« % Qgérgfsgonse to CWC Circular No.1/31?/91-Estt./X7X, 8th March, 199i..

|
'Sqo atg, such seasonal mpeintsos - h d started goi ‘

' 3 al =anpel s had stj geing to Central

’[ CSS DJ" Administrative Tribtgnals and sevoral judgements have been passed
< for the regularisation of such sessonal Persons against work- -

\
_Jp ' charged posts., ‘In the wgke of . these judgements, the following
VA v set of; instructions have bec i r 5
. 9'0 \/ . i T a een lssued regarding the apvointment .of

t
+

~

i sehsonpl staoff again on seasonsl basig’ andg
RO N v:og)g.ch'é“,rged POSts s S > st and agalnst regular
. ) ,

e %«L/ . . ' . Contd, RS 2/—

N

i -
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; e ieas e tlal:: No.6/37/75.Estt.XII(Vol.II), dated 6.5.1988
P "2, . No.6/37/75-Estt.XII(Vol.II) dt. 22nd June, 1983
) - L g v
'A!{ e b .- . L. PR A . . . K1)
Y ' 3. No.1/24/80-Estt.XII, dt. 22nd Cctcber, 1390.
Keeping in view the huge numbier -gf Workcharged staff
as revezled by the.lyer; Comnittee Report, it is fel: that there
should now be no need of apnointing any seasonal :knhalasis in
Central Water.:Comtiission during monsoon segson. As far as
pOssible, only minimym numder should now be recruited anrd
seniority list' of suah khalasis should be maintained as per
guide lines already issued in this regard. I and when rescort
to direct recruitment becomes agbsolutely ‘essential,‘ epnly such
-s@aaonal khalwsis’ of precedsny years znd who possess the
recuisgine quelificationsg and satlisfy other conditions shculd
be consldared.,.No divtet recrajtment of khalasis.other than
from amomyseasonal khglasis be resorted to till further orders.
This issues with:the Znroval of "Chief Enginaer (ACKT).
S R T S L\" < LA
' --.r' . :".,- T . L PP eCe AJAIN ) |
TP R Y . UNDIR SRCRETARY (TS)
o Lo PR . CENTRAL, WATER COMMISSION
. ' r ‘ . L . ’ . . . . ,TEL E¢NQO 60.1094 .
v ) - , } N - T
S ' 3 T 1Y !
‘,.. i . . . K} : ‘-'.é .
IRORTRLE & . ) ey N - "'. - N
N : \ . '
nolenie’ ) ¥ o o
. ,"..: . - ) 4 s - ‘ N ) 3 ! ‘
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_____—‘2 | ) )
}. | No.1/57/91-Est¥‘XII e
- - WY Government of‘Inq;a
e , Central Water Comm$BSiOn
L\ AERRR ‘
Room No.310, Sewd Bhawan,
- R.K. Puram, New Delhi~66.
pated the 15th April, 1993.
To

T ety S T

-~
, \)

- f //
\3/\)\)\ g

it TR R P

1., All Field 0ffices of

Central Water C ommiss ion.

2. pipector(PCP), C.W.C:

3. Director (Fraining), CW.C

4. Director (Techs nqqumghtafion); C.vW.C.
. : . R . e -

Subjects:« Ban on filling-up of bbétﬁ

pstablishment in Central W

Sir’

- In the 31st meeting of the Wor
on 25.2.1993, it has ‘been decided tha
vacant posts in the Work-charged ‘esta

be- kept in abeyance ti
HydrOIOQical Observati
completed.

\

11 SIU studies

5, All Fisld Chief Enginssxs (by name).

under work-charged
ater Commission.

k Management Council held®
t filling up of existing
blishment at all levels
and re—Organisation of

ons & Flood Forecasting (9ites) are

1t is, cherefore, reauested th

of SIU studies which a

re being carrie

post under wbrk-charged esteblishment
gsedgsonal basis he filled-up in the field offices or at

Epcl: As abovr..

Central Water Commi@@ion :
e e T e . Tels. No.601094,,.} B
) N A 0 . J ’-" e
Copy to Deputy Director({WPC), CWC with tsferernce to their
note N0.0/3/93—C00rd./451, dated 4.3.1993. . X
. % T,
2.0 Secretazy, Central Water Comq\iasion, R.K. Puram,..é ' (\1 K

New Delhi.

at pending completion
4 out separately, no
whe thex on reqular or

Headquartgr's ffice. However, SOme posts in axceptional qﬁ
cases may be filled with the prior approval of - the Chief Rt
Engineex concerned. -
This issues with the approval of Chief Zngineex(AC8T). @
Y ours ?thhfully, ’ .

o ’ i
V=

(pP.C. JAIN)
Under Secretary(TS) .

_;_é! l‘. -

»

"
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No.1/57/91-Estt. XII A G
Government of India

Central Water Commission

* W RN A

Room No.-312,.SewaiBhawen,
RoKo Puram’ Naw Dalhi"66.

Dated, the:";xApril, 1994,
L

1. . All Field Offices of
Central Water Commission,

2, Director (PCP), C.W.C. S
3. Director (Training), C.W.C. o
4, Director (Tech. Documentation), C.W.C.

S5.. All Field Chief Engineers (By name). =

CIRCULAR

A In this Commission Circular No. 1/57/91-Estt:X11,
“deted 15/19th April, 1993, Commission's decision had been
, teommunicated to all Field Offices of Central Water
i iCommission that filling~up of existing vacant posts in
{the Work~charged Establishment at all levels be kept dn
“abeyance till SIU studies and re-organisstion of
'Hydrological Observations & Flood Forecasting (sites)

are completed. However, some posts in exceptional cases
were allowed to be filled with the approval of Chief
Engineer cancerned.

C e mame T

Since the issuance of this Circular, the Ministry
0f Water Resources have communicated that Government
uy instructicns regarding 10% reduction in the existing
. . ltipcsts are applicable to all categories of staff including
; “Work-charged Establishment and have desired to identify
I %pcsts, which may be surrendered under 104 cut vide this
B, : #Commicsion Circular No, A-11011/2/94-Estt.XII, dated
j14th February, 1994.  In spite of these instructions it
‘f%has come to the notice eof the Commission that some
;%?field Offices have made Direct Recruitment of Work-
“@'charged Staff from Ex~seasonal Khalasis etc. by
“ flouting the said instructions of the Commission.
" Therefcre, it has now 'been decided that no vacant post
' in the Work-charged Establishment of Ceniral Water
“Commission may “henceforth be filled sither from
" Seasanal sESTPUT direct from Employment Exchanges
‘§Ewithout cbtaining specific approval from Chairman,
. - Central Water Commission, In view of the 10% cut
¥ 4 being demanded by the Ministry of Water Resources,

/ . B d ; .. )
e S ~~% " the guestion of giving such approval may be taken
il €}15:6534\LA1P E

a{//,// | ~ contd..... 2/~
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"to be rulpdvuutkfor the present. and. therefore;- %hEre' ‘““ ) ;
fshould be no occasion to ask for any such permission. e
1f any case of such direct recruitment comes to notice
‘severe disciplinary action will be immediately taken |- e
aqalnst the concerned Executive Englneer/Superlntendlng , N
. Engineer, - N ok
This issues. with the approval of Chairman; i o f
Central Water COmmlsSan.A ‘ :
o "
A 4L
| L’{\_OL J—'OWJ\U/W\ . i
~ (CHANAN RAM) *f'h“ .
DIRECTOR (ADMN:) E,\ o |
CENTRAL WATER LUMMISSI e -
TELE. NO. 609695. ’
! L Copy to: - ) ' o o
R 'Tiat. Deputy Dlrector (WPC); Central Water. Commlssloh,' ¥
e T Sewa Bhawan; R K. PUram, New Delhi. :
W ’2;"’ ‘Secretary; Central Water Commlsslon, Sewa Bhawah;
R. K, PUram, New Delhl.
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IMMEDIATE
TRIBUNAL MATTER

No.1/3/90-Estt.X IY
Government of Ind

t Central Water Commission
! g

\"\

Room Ne., 312, Sewa Bhawan,
Ro K.. P_uﬁm. N ew DElhi-1100660

Dated, the -1—8th April| 1995.
',

The Superintending Engineer,
Brahmaputra Barak Circle,
Central Water Commission,
Nakin Nagar, Janpsth,

Guwaheti-781024 (Asgem).

Subject:- CAT Cases and Industrial Dispute regarding regularisation

of services of Seagonal/Ad~hoc Work-charged Employees and
grent of Temporary Status under Middle Brahmaputra Divigion,

Central Water Commission, Guwahati,

' Reference:~ Executive Engineer, Middle Brahmaputra Dlvlexon,

S'ir.

Centnﬂ}
Water Commission, Guwahati letters' No. 5

i) No, MBD/WC/Estt./53/93/1368-70, dated 28.2. 95 2 -
ii) No, MBD/Gau/WC/Estt,54(CAT)/93/1365-67, gated 28,2.95,

i
'

"1 &m to yefer to the above captioned letters of Executive

Engineer; Middle Brahmaputra Division, Central Water Commissien,
 Guwshati, on the subject and to say that”the issue regarding

formulation of a Scheme in Central Water Commission for grant of
temporary status to Seasonal/Ad-hoc Work-charged employees on the
analogy of the Scheme ehunciated in the DOPT O.M, No, 51016/2/90-Estt.(5),

-

‘ (LbXﬁ' dated 10.9.93 has not yet been finaliged and the same is §till under
active consider@tion in consultation with Ministry of Water Resources, .
. Ministry of Law and Department of Personnel & Training, Accordingly, .
. » the outcome thereof may be awaited.v . , R '

Yours faithfully,

o r; : Ry - , ‘ | :
(;6% bt | F¥§7»Vunvq,, ‘ f
Yslﬁfy - (B.R. SHARMA) : %

UNDER SECRETARY (TS)
TELE. NC. 607794,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI - BENCH

Case No. 0.A. 242 of 1995

Sri Dibakar Das & 3 others.

~Versus-

oo s oo

Union of India & Or'Se scoes

Applicants.

Respondents.

The humble applicants beg to state the following additional

facts for proper adjudication of the case i-

i.

That the applicants did serve under the respondents

in the Central water Commission, Uppér Brahmaputra Division,

Dibrugarh since 1992 and their period of service in every

year till the date are as under :-

Period of Work

Days of work Order, &nnex-N

p——

el S b |

Name
1. Dibakar Das 15-5-92 to 15-10-92 154 days Annexure=-5
" * 15-5-~93 to 15~10-93 154 days Annexﬁre~6
" % 15~5-94 to 15-10-24 154 days Annexure=7
"o " 15-5-95 to 15-10-98 154 days Annexure~1
2. Naren Das 15=-5-92 to 15-10-92 154 days Annexure -8.
gy W 15-5-93 to 15-10-93 154¢days 9
" u 15-5-94 to 15-10-94 154 days 10
uﬁT " " - 15-5-95 to 15-10-95 154 days 2
A
4 & A ghti Saswati Mitra ‘ -
C//Ayggc"gvﬁﬂ 15-5-92 to 15-10-92 154 days 11
\ " moow 15.5.93 to 15-10-93 154 days 12
" "M 1-4- 94 to 13-5-94 ) 4o, days 13 & 13 A
15~5-94 to 15-10-94
n W oom ~
15-5-95 to 15-10-95 154 days 3
Contde 2eceee



-2 -
4. Sri Ajoy Sinha . 15~5-92 to 15-10-92 154 days 14
n " u 15-5=-93 to 15-10-93 154 days 14-A
0 " ) 15=-5-94 to 15=10-94 154 days 15
" n ) 15=5-95 to 15-10-95 154 days 4
i
2. That the applicants beg to state that there arz as

many as 10 permanent vacancies of Group~D post under Upper
Brahmaputra Division, Dibrugarh in various sites viz, Khoang,
Dillighat, Porbat Par, Dholla, Margherita, Pasi Ghat, Tezu,

Nanglamora ghat, Miaon and Namsal. B

3. That as per the last appointment letters (Annexure
1,2,3,& 4 the life of service is upto 15-10-95 and no
extension order having been issued the applicants will be and
of employment since 16=-10-95 and thereby the respondent acted
arbitrarily and illegally for not. issuing the order of '
extension and/or regularisation of his service which the a
applicant entitled to because he had alresady acquired temporary _%

status.

4. That the applicants served under the respondent during

last 4 years without being regularised and by this time the

*—

applicants No. 1,2, and 3 are overaged for any other Govt

service,
It is therefore humbly prayed that '
your lordships may be pleased to {
incorporate the aforesaid facts in R

considering the original application r};

for ends of justice.

Your petitioner as in duty bound shall ever pray.

VNerificatioNeeesoss




VERIFICATION

~

I Sri Dibakar Das, Son of Late Bhupal Ch.

Das aged about 30 years, by occupation service resident
of West Chawkidingee., Dibrugarh P.0O. P.S. Dibrugarh,
. ‘

Dist: Dibrugarh, one of the Applicant do hereby affirm

and state that the statements made in the above petition

 are true to my knowledge believe and $e# information.

I Sign this'verificgtiod‘pn this 14th day

of October 1995 at Dibrugarh.

ploukan Bt

' . Signature.

VX



T e e g e
>

&

o .
Wl
PHONE : 20799

GRAM : FORECAST. ‘

GOVERNMENT OF INDIA
CENTRAL WATER - COMMISSION
UPPER BRAHMAPUTRA DIVISION
P.0. CENTRAL REVENUE BUILDING
DIBRUGARH - 786003

NO.UBD/Dib/WC-3/ \\ D71 . A\ag Dated,Dibrugarh the_ 7' ./94

OFFICE ORDER

The undersigned hereby appoints Miss Saswati Mitra.on
a temporary post of Work-Charged Khalasi on ad-hoc basis on a conso- :
li~dated pay of Rs.875/-(Rupees eight hundred seventy five) only per
month for a specified period of 1.4.94 (FN) to 13.5.94 (AN).

The post is purely ad-hoc and will continue upto
13.5.94 (AN). It will not confer any title to further employment.The .
appointing authority reserves the right of terminating = the service
of the appointee at any time without assigning any reason.

f}ﬁ@gaq/ 4
R S. Ggel ) =
Executive Engineer

(

To, e
« Miss Saswati Mitra
Khaliamari ,Dibrugarh

Copy to : JE(A)/JAO/G-5/JE(S)

( R. S. Goel )
Executive Engineer

W
e
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" in that case your particularSQWill'

. L ’ At\‘\a“y |
g . ' N

Gram :Forecas?. Phone : 20799

. Government of India
Central Water Commission
Uppeir Brahmaputra Division
P.0.Central Revenue Building

Dibrugarh~ 786003 .
NO.UBD/Dib/WC~379&/*”ﬁ,85}_\L(\4 Dated;Dibrugarh the_i}é&jﬁéJ793
To;

shri L Mya, o< AN
]
S e @\

< .

Sub, :- " Appointmert for the post of W/C Khalasi

(Seaonal)

B You are hereby directed to submit application
iﬁ'the'enclosed proformd; for corsidération of your case for
the post of W/C Khalasi(Seasonal) for 1993 season alorgwith
copies of edﬁC“fioral qualification certificate.Completed
application with relevent certificate should reach this office
on or before 20.4.93 positively,'and thereafter no application
will be entertained in any'ciréqmétances.

Please note that yéur-case wil) not be
considered, if you fail to submi£ t e application in time and
itand cancelled for future
appointment, L '

i

i
EnclﬁﬁApplicatiOn form. ;
e
i -Executl¥e Engineer
, Ly3.PDivisior, CWC, Dibrugarh
beg/

e

~

—

t *
U

B e

B '
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IN THE CENTRAL ADMN. TRIBUNAL GUWAHATI BENCH

Q. 1.05
0.A. 282/95 295

Sri Dibakar Das and othegs....?etitionefs
-Versus~

Union of India & ors.... Respondents

In the matter of :-

Statement-in-reply petitioner to the
written statement.

The humble petitioner above named,

MOST EESPECTFULLY SHEWETH :-

1. That the petitioner in reply to the everments made
in the written statements reiterates and asserts the statements
made in the original applicatioﬁ and rejoinder thereto and

denies all contrary statements i-

It is specifically denied that there is no vacancy '
available in the upper Brahmaputra Division C.W.C. Dibrugarh
as contended in para 8(i) of the written statement. The

petitioner asserts that 12 posts are lying vacant in that

division.

2. That the petitioner fufther states from the office of
C.W.C.Dibrugarh "Staff Position return" are being sent
regularly for every month to the Superintending Engineer,
C.W.C.Guwahatip from the said staff position return of last
6 months, particulars of post, vacancy position in thé Upper

Brahmaputra Division C.W.C. will be available.

3. That as per C.W.C.norms against each site minimum two

staff is required and thergfare 31 site and minimum requirement

of Khalasi is 62 &f the~Dibrugarh Divisio. Presently 50 posts

Contd. 2¢0 o0

T : N . . . N
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are filledup by regular employee and rest arelying vacant

since last 5-6 years.

i ,
4. That the petitioner beg to state that there are as many

as 17-Work Charge employee who are working since last 12 years

to 3 years. On seasonal basis abd as such it is evident that

there is substantial posts against which services of work

' charge employees are utilized depriving their letitimate claim

of being regularised.

5.  That the petitioner begs to state that there are 3

discharge sites in Upper Brahmaputra Division namely,

Chenimari,vsibsarag and Chaldhowaghat where minimum required

employees are 3 #n each site so actual vacancy position is

even more then 12.
It is therefore prayed that your Lordships
may be pleased to direct the Respondents
td produce the “Staff Position Return" of
last 6 months of Upper Brahmaputra Division
and be pleased %o consider the matter in
the light of the facts stated above.

aAnd your petitioner duly bound shall ever pray.

VERIFICATION ¥

I Sri Dibakar Das S/0 Late Bhupal Ch.Das the petition
do hereby solemnly affirm and declare that the averments made
in para 1 to 5 are true to my knowledge belief and information

I sign this verification this 9th day of November 1995.

QU Bb,

SIGNATURE ,




